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 THE DEPTY CHAIRMAN: This will 

not be reported in the Press....(Interrup-
tions)... I will adjourn the House if you do 
not sit down. I caution you to sit down; 
otherwise, I will adjourn the House... 
(Interruptions)...! adjourn the House for half 
an hour. 

The House then adjourned at ninteen 
'minutes past twelve of the clock. 

The House reassembled at fifty minutes 

past twelve of the clock. 
THE     VICE-CHAIRMAN      (SHRI 

TOHN F- FERNANDES) in the Chair. 
CALLING ATTENTION TO A 

MATTER OF URGENT PUBLIC 
IMPORTANCE DfoeratM toad* to the tune 
or Rs. 4,500 cram To Ffenottl Leadger 
Account by 

Went Bengai Govemment ^^HRI   
VAYALAR   RAVI   (Kerala): Sir, I beg to 
call the attention of the Minister.ofJRural 
Areas and Employment 

*Not  recorded 
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[ to the diverson of funds to~lh"e tune of Rs. 
4,500 crores to the Personal Ledger 
Account by the West Bengal Government. 

THE MINISTER OF RURAL AREAS 
AND EMPLOYMENT (SHRI K 
YERRANAIDU): Mr. Vice-Chairman, Sir, 
in response to the Calling Attention 
regarding diversion of funds to the tune of 
Rs. 4,500 crores to Personal Ledger Account 
by the West Bengal Government by Shri 
Vayalar Ravi and Syed Sibtey Razi and 
others, I would like to submit that this House 
is aware, a' number of Rural Employment & 
Poverty Alleviation schemes are 
implemented by my Ministry. The 
expenditure under these schemes is shared 
between the , Central Government and the 
State Governments. In the case of Jawahar 
Rozgar Yojana (JRY), Employment 
Assurance Scheme (EAS), Indira Awaas 
Yojana (IAY), and Million Wells Scheme 
(MWS) the expenditure is shared between 
the Central Government and the State Gov-
ernments in the ratio of 80:20. In the case of 
Integrated Rural Development Programme 
(IRDP), Training of Rural Youth for Self 
Employment (TRYSEM), Development of 
Women & Children in Rural Areas 
(DWCRA) and Drought Prone Areas 
Programme (DPAP), the expenditure is 
shared between the Central Government and 
the State Governments in the ratio of 50:50. 

Central share of the funds is released in 
two instalments. The first instalment is 
released on an ad hoc basis and the second 
instalment is released after various 
conditions including utilisation of at least 
50% of the available funds, the release of 
State share of funds, submission of Audit 
Report for the previous year and Certificate 
that there were no major irregularities like 
embezzlement of lands etc., are fulfilled. In 
the event of 
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any deficiency either the second instalment 
is not released or various cuts are imposed 
in the amount released. 

Except in the case of States of Karnataka, 
West Bengal, Rejasthan, Madhya Pradesh 
and Kerala, the funds under JRY are 
directly released to the District Sural 
Development Agencies. The funds under 
the other schemes are all released to the 
District Rural Development agencies in all 
the States except Karnataka. In Karnataka, 
funds are released to the Zilla Parishads 
directly by the Centre 

In the case of West Bengal the funds 
released under JRY to the State are in turn 
placed by them with the Zilla Parishads. As 
per the relevant Act and Rules of the West 
Bengal Government, the Zilla Parishads are 
required to keep all their receipts including 
grants received from the State and the 
Central Government in the Local Fund 
Account in the Treasury. On receipt of 
these funds the Zilla Parishads retain 20% 
and remit the remaining 80% to the Gram 
Panchayats. The Gram Panchayats keep 
their funds in the banks. From 1996-97, 
Panchayat Samitis have been provided with 
15% of JRY funds. Correspondingly, the 
share of Gram Panchayats has been reduced 
to 65%. 

C&AG has submitted to the West Bengal 
Government and the Legislature Report 
Civil No. 3 and Report Civil No. 4 for the 
year ended 31.3.96. The Report Civil No. 3 
contains the points raised by the C&AG 
based on the audit of the financial 
transactions of the Departments of 
Government of West Bengal. Report Civil 
No. 4 contains the C&AG's points on the 
audit in respect of financial assistance 
given to local bodies and other autonomous 
authorities. In both these reports there is no 
reference to withdrawal of Rs. 4,500 crores 
from the Consolidated Fund by the West 
Bengal Government and keeping it in the 
Personal Ledger Account. In so far as this 
Ministry is concerned, Report No. 3 
contains the C&AG's points on the 
implementation of the Employment 
Assurance Scheme and Report No. 4 
contains points 
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      on the implementation of Jawahar Roz-gar 
Yojana. 

The C&AG in his Report No. 3 has 
pointed out that the EAS funds were 
deposited in non interest bearing Personal 
Ledger Account with the Treasury resulting 
in a loss of Rs. 37.59 lakhs in the case of 
three Zilla Parishads for the period 1993—
96 in violation of the guidelines which 
require that these funds are to be kept in 
exclusive and separate Savings Bank 
Account. The C&AG has reported in his 
Report No. 4 that in the case of 4 Zilla 
Parishads JRY funds were kept in non-
interest-bearing Personal Ledger Account 
in the Treasury during the period 1989—96 
resulting in a loss of interest of Rs. 3.77 
crores in violation of the guidelines which 
require that these funds are to be kept in a 
separate and exclusive Savings Bank 
Account. Simil-ary, in the case of another 
Zilla Parishad Rs. 1.43 crores was 
transferred from the Bank account to the 
Personal Ledger Account of the Account of 
the Parishad. 

In so far as diversion of funds is 
concerned, in Report No. 3 the C&AG has 
pointed out that EAS funds to the tune of 
Rs. 1.89 crores were utilised in 2 Zila 
Parishads for other purposes during 1993—
96. Similarly, in the Report Civil No.4, the 
C&AG has pointed out diversion of Rs. 
2.76 crores of JRY funds for purposes other 
than those which are specified in JRY. 

As mentioned by me above, in West 
Bengal, the funds of the Zila Parishads and 
of the Panchayat Samitis are required to be 
credited to the Local Fund Account to be 
kept in the Treasury as per West Bengal 
Zilla Parishad Act, 1973 and the West 
Bengal Zila Parishad (election, constitution 
and administration) Rules 1964. The Local 
Fund Account forms a distinct and separate 
category in the Public Account of the State 
and is different from the Personal Ledger 
Accounts opened in the name of individuals 
and institutions after following proper 
procedure. The Government of West 
Bengal have clarified that the Local_Fund_ 
Account of 
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the Zila Parishads and Panchayat Samitis is 
losely referred to as PL Accounts. 

As Hon'ble Members are aware, these 
points made by the C&AG in respect of 
West Bengal Legislature will be taken up 
by the PAC, West Bengal who will submit 
their final report after considering the 
clarifications and justification given by the 
West Bengal Government. If after these 
considerations any diversion or misuse is 
established, appropriate action including 
recoupment of the diverted amount will be 
taken. 

Government of West Bengal have also 
reported that two cases of public interest 
litigation on this matter are pending in the 
High Court of West Bengal and that the 
matter is sub-judice. 

This is the information given by the 
West Bengal Government. 

THE VICE-CHAIRMAN (SHRI JOHN 
F. FERNANDES): Now, I will put the 
matter for discussion. Mr. Vaya-lar Ravi. 

SHRI VAYALAR RAVI: Thank you, 
Sir. The statement made by the hon. 
Minister consists of half-truths and it 
evades crucial issues mentioned in the 
Report. It may be an attempt to cover up. 
The PL Account is not a new one for the 
West Bengal Government. It is meant for 
specific purposes, say, for some emrgency 
or for some unforeseen circumstances. But, 
the question referred to in the Report is 
how to open a PL Account. I quote from 
the Report. The CAG in this regard says: 

"In terms of Provisions under S.R. 
410 of WBTR, Vol.-I, a Personal 
Deposit PL Account may be opened 
with the prior approval of the 
Government (Finance Department 
and concuirence of the Pr. 
AG(A&E), West Bengal. In most of 
the Treasuries it was observed that 
such accounts were opened and 
operated upon without the con-
currence of the Pr. AG (A&E), West 
Bengal." 
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  This is the crux of the point. Opening of 

such...(Interruptions)... 

SHRI SURINDER KUMAR SING LA 
(Punjab): Why are they unnecessarily in-
terrupting? 

THE VICE-CHAIRMAN (SHRI JOHN 
F. FERNANDES): What is the point of 
information? 

SHRI NILOTPAL BASU (West Ben-
gal): Sir, I want to know what the Report 
is. 

THE VICE-CHAIRMAN (SHRI 
JOHN F. FERNANDES): If you want a 
point of information, you will have a 
chance. Let him complete now.*,(Inter 

ruptions)... Let him complete KOVH...(In 

terruptions)... Mr. Nilotpal. please don't 
disturb him.  Let him"     complete. 
State Government did not provide enough 
protection to the staff of the AG for them 
to have an examination of the accounts 
whenever they wanted. This is an 
important point. Why there has been this 
failure on the part of the State Government 
to co-operate with the AG's staff is another 
important question. 

I agree with you. You have quoted from 
the laws. But what I am going to point out 
is that the State Government had failed, 
they tried to cover up. this is the point I am 
making. I do not want to take the time of 
the House by quoting the rules, by saying 
how much has been drawn, etc. But there 
is one particular thing from the AG's report 
which talks about the unspent amounts. 
You have not noticed it. A lot of money is 
involed. I am doming to it. It is the crux of 
the point. This is what the AG's report 
says: 

"From the scrutiny of the Finance 
Accounts for the years from 1990-91 
to 1994-95, it was revealed that at 
the end of each year, huge amount 
was lying unspent in such 
unauthorised PL Accounts as shown 
below: 

1990-91 Rs. 1,509.64 crores 

1991-92 Rs. 1,747.21 crores 

1992-93 Rs. 1,628.00 crores 
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since 1990-91; the amounts coming under 

the Jawahar Rozgar Yojana and the Em-

ployment Assurance Scheme. 

Sir, I would like to point out here that 
there are certain mandatory provisions and 
rules concerning the operation of this 
accounts. One of the mandatory provisions 
is that the account should be closed at the 
end of every year. But they never closed 
the account. This is a very important thing. 
The account should be closed at the end of 
every year. They never closed it. They 
carried on with the account. The money is 
supposed to be remitted back to the 
treasury. It was not remitted back. This is 
one thing. 

Secondly, the DDOs., i.e. the Drawing 
and Disbursing Officers, are the persons 
who are in charge of this amount. As per 
the mandatory provision, as per the treas-
ury rule, nobody can draw, at a time, more 
than Rs. 2,500. If you want to draw, at a 
time, more than Rs. 2,500 at a time, there 
is a certain other procedure. But, Sir, 1 
would like to draw your attention to the 
fact that in Burdwan District, it was found, 
a sum of Rs. 27 lakhs was drawn at one 
time. Therefore, the rule has been violated 
for the purpose of diversion of funds, this 
is the point. 

The AG has also pointed out another 
thing in regard to examination of the cash 
chests. There were 2,500 cash chests. Out 
of these, the AG examined fifteen. It was 
found that the discrepancy in these fifteen 
was of the order of Rs. 50 lakhs. Out of 
2,5001, in fifteen cases, the discrepancy 
was found to be of the order of . Rs. 50 
lakhs. 

Then, Sir, the AG wanted to have a 
surprise check. A surprise check could be 
done only with the asistancc of the State 
Government and the Police. But it has been 
reported that there was no-Co-coperation 
from the State Government. The AG had 
enough material. But the AG could not go 
for the check becuase Joe DDOs. never co-
operated. The DDOs.. are the custodians of 
the money. They ju;e the persons who arc 
in charge of the accounts. They refused to 
co-opearte with the staff of the AG. The 

1993-94 Rs. 2,965,00 crores 

1994-95 Rs. 2,615.00 crores 

Look at the observation of the AG. 
This is very important. These accounts 
were not closed. This is what the AG 
says. These accounts were not closed. 
The AG further says: para 8.3—I quote: 

"Further, it was disclosed that 
substantial portion of the above-
stated unspent amount related to 
the Fund provided in the Budget 
for implementation of various 
projects under JRY and EAS". 

You say 'few amounts'. These are not 
few amounts. The AG has mentioned 
here. These are huge amounts. For 
example, for the year 1994-95, the 
amount runs into Rs. 2,615 crores. 
According to para 8.3... 

SHRI K. YERRANNAIDU: I would 
like to know from the hon. Member as 
to which AG's report he is referring to. 
There is one audit by the West Bengal 
Govenment. Then, our reports are there. 

SHRI VAYALAR RAVI: This is the 
'Annual Review on the Working of the 
Treasuries in West Bengal, for the 
period 1992-93, 1993-94 and 1994-95'. 
This is by the Accountant-General 
(A&E), West Bengal. 

DR. BIPLAB DASGUPTA (West 
Bengal): Which year? 

SHRI VAYALAR RAVI: This is for 
the period from 1990-91 to 1994-95. it 
means, you are concerned only with the 
year, not with the money. 

SHRI VAYALAR RAVI: Sir, I am 
quoting from the AG's Report. I am 
prepared to place it before the House. 
The opening of such unauthorised PL 
Accounts have been increasing day by 
day in West Bengal. The figures arc 
shown in the Report. But, I am not 
quoting them because a lot of things 
have been said here. 

[1.00 P.M.] 

These unauthorised accounts are 
being operated for the last more than 
six years; 
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DR. BIPLAB DASOUPTA: "Has it been 
published, or, has it been submitted to the 
Government? 

SHRI VAYALAR RAVI: You check 
up. 

DR. BIPLAB DASGUPTA: I would like 
to know whether it is an official report, or, 
he has concocted a report. 

THE VICE-CHAIRMAN (SHRI JOHN 
F. FERNANDES): Dr. Biplab Dasgupta, 
please sit down. I think the Member is not 
yielding. Please sit down. .... 
(Interruptions) 

SHRI SURINDER KUMAR SING-LA: 
He is going to lay the papers on the Table. 
...(Interruptions) 

THE VICE-CHAIRMAN (SHRI JOHN 
F. FERNANDES): (Singlaji, please sit 
down. (Interruptions) 

SHRI VAYALAR RAVI: I will place 
them on the Table. If I am misleading the 
House, definitely you can proceed against 
me. It will be a privilege issue. If you 
permit me, I am prepared to lay these 
papers on the Table of the House. The 
Members can also examine them. 

This is the most important thing. The 
hon. Minister overlooked these figures. 
Further, it says; 

"A substantial portion of the above 
stated unspent amount related to funds 
provided in the Budget for 
implementation of projects under JRY 
and Employment Assurance Scheme." 

It further states: 

"From the above facts, it is inferred 
that 

"(1) The Department used to open 
and operate such PL accounts under de-
posit heads in contravention of the provi-
sions laid down in SRs 410 and 411 of the 
West Bengal Treasury Rules, Volume I." 

The second thing is most important. That 
is about the unspent money. Some of the 
records say that it is. expenditure. 
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It is Rs. 2,615 crores. It starts from 1991. 
This report says: 

"The said unspent balance appear in 
the books of accounts as expenditure 
incurred." 

And this is most important: 

"But no such expenditure was incurred 
at all." 

This is it. If I am wrong, I am 
prepared to apologise for it. This is the 
report. I repeat: 

"The said unspent balance appeared in 
the books of accounts as expenditure 
incurred. But no such expenditure was 
incurred at all." 

According to the report, this is running 
into thousands of crores. This is the crux of 
the point. 

How has the money been diveited? This 
is very important. For example, there was 
inspection of the accounts of the Burdwan 
District by the Inspection Wing. The report 
says: 

"The utilisation certificate was issued 
by the Government Authorities. 

How much was this district given? The 
money was given for digging 1,000 wells. 
The certificate was issued. But, on exami-
nation, it was found that there were not 
even 900 wells. What happened to 900 
wells? What happened to the money? 

Then, another case is that in the Burdwan 
District, a PL account was opened by the 
Deputy Chief Medical Officer. He drew Rs. 
1.14 crores but did not account for it. 

Another case is that Rs. 27 lakhs was 
drawn by another person in the same 
district, the Burdwan District, for the 
purpose of a hospital. What did they 
purchase? Only two tables. What happened 
to the money? No one knows it. 

I am pointing out only a few examples of 
how the utilisation certificate was issued by 
the Government authorities without 
spending the money. When inspection was 
done at a few places in some districts, it 
was found that no money had 



 

been spent but the certificate, it was found 
that no money had been spent but the 
certificate had been issued. The money was 
pocketed by somebody, the bureaucrat-
politician nexus has operated very well for 
the last ix years. All this money has been 
diverted. This is the question. This serious 
developments has taken place from 1991 
on wards. 

I am not accusing any Minister or 
anybody else. I am asking only this. Why 
have the DDOs been given so much of 
freedom? Why has the account not been 
closed according to the rules? Why has the 
account not been closed according to the 
rules? Why was the money transferred to 
the Treasury? When the A.G. wanted an 
inspection by his staff, why did the 
Government of West Bengal «ot extend 
support of those officers to do inspection, to 
find out the fraud and fraudulent method of 
diverting the public money? Thousands of 
crores has been diverted in that manner. 
According to the report, unspent amount 
has been shown as incurred expenditure, 
and the money has been diverted. Is it not a 
crime? Is it not a matter to be enquired into 
by the Criminal Bureau of Investigation? 
This is the point. 

It is very clear from the inspection report 
that the amount was taken for digging a 
thousand wells, but not even hundred wells 
were dug. Where has the money gone? Like 
this I can give many examples. So, it has 
been clearly established that there is a nexus 
between politicians and bureaucrates. The 
DDOs are the authorities to open an 
operating account and the PL account. They 
have been protected by the Government 
itself and by the politicians. They have been 
given protection. This huge amount has 
been siphoned off. Just now the hon. 
Minister has assured this House that he 
would look into the matter and an enquiry 
would be ordered and action would be 
taken. He said it just now. I would like to 
know from the hon. Minister: What kind of 
enquiry is the proposing? So, I suggest to 
the hon. Minister the only agency which 
can enquire into 

Importance this 
matter is—as all people are praising the  
CBI—is the  CBI I want to know about this 
from the hon. Minister. 

According to the hon. Minister's state-
ment about Rs. 46 crores has been lost on 
account of interest. So, that also has gone to 
misappropriation account. I am not referring 
to the State Assembly debate or bypassing 
anything. Sir, the PL account is the best 
method of bypassing an audit. It is the best 
method of bypassing an an independent 
agency like the Accountant General. It is the 
best method of diverting funds and using 
them as they wish without an audit, 
siphoning off the funds, to keep off the 
Accountant General and to keep off the 
C&AG. According to the article 202 of the 
Constitution, they have been bypassed. 
Huge amounts have been diverted. The hon. 
Minister has promised in this House that the 
only way to find out the truth is to have a 
thorough enquiry and find out where the 
money has gone and who the beneficiaries 
were. It is a large net. The hon. Minister has 
assured this House that an enquriry will be 
conducted. I wish that the CBI is authorised 
to enquire into this .matter and justice be 
done to the people of West Bengal. Thank 
you. 

Dr. BIPLAB DASGUPTA: We want to 
listen to the Members of the Congress party 
and Members of other parties without any 
interruption. When our Members speak 
from this side there should not be any 
interruption from the other side also. Let 
there be no interruptions in this debate. 

THE VICE-CHAIRMAN (SHRI JOHN 
F. FERNANDES): Before I call upon the 
next speaker, I want to take the sense of the 
House. 

SHRI SURINDER KUMAR SINGLA: 
Is he running the House? Why should he 
make such a statement? 

THE VICE-CHAIRMAN (SHRI JOHN 
F. FERNANDES): Mr. Singlaji, one 
minute please. I want to take the sense of 
the House. It is twelve minutes past one of 
the clock. The House has 
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already   adjourned   for   half   an   hour. 
Should we have a lunch-break or not? 

SOME  HON.   MEMBERS:   No.   We 
can continue. 

SHRI GURUDAS DAS GUPTA (West 
Bengal): Mr. Vice-Chairman, Sir, I have 
listened to my hon. friend, Mr. Vayalar 
Ravi, what his accuations were and what 
the report from which he was reading was. 
He has only stated that accounts are opened 
without concurrence of the C&AG. opening 
an account without concurrence of the 
C&AG. doesn't mean that the account was 
unauthorised. Secondly, he says that the 
disbursing officers were allowed to open 
the account. Normally that is what is done 
not only in West Bengal but in other places 
too. Thirdly, he has said that money was 
unspent, yes, the money was unspent 
because the money was sent to the Gov-
ernment of West Bengal only in the middle 
of March. A large part of the money for the 
development work was sent to the 
Government only during the last part or in 
the middle of March. Therefore, the 
question is there is no evidence at all of any 
illegitimacy. If at all there is evidene, it is 
the diversion of funds which, of course, the 
Government of West Bengal has very well 
accepted. 

If there is any evidence, it is the evidence 
that the late arrival of funds has resulted in 
the continuation of the accounts. The 
accounts could have been closed. The 
money could have been sent back and the 
Government could have sought revalidation 
of the scheme. That would have resulted in 
suspension of the development work in the 
months of March, April and May for three 
to four years. Instead of taking recourse to 
allowing the fund to be suspended, the 
Government had withdrawn the fund, kept 
it in the P.L. Account to enable the 
authorities to carry on the development 
work. This was done in the interest of the 
common people. 

Sir, the point is, if West Bengal is 
singularly responsible for all these irre-
gularities or the same practice is followed 
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elsewhere also. Therefore, Sir, I rise to 
speak with a sense of hurt feelings, because 
the funds have been diverted. According to 
the Government of India's Answer to 
Question No. 102, this House has discussed 
this question. It has been clearly stated that 
13 States had diverted their funds. This is 
the statement given by the hon. Minister. 
The largest diversion has taken place in 
Uttar Pradesh. Equally large diversions 
have been done in a number of other States, 
including Tamil Nadu. Sir, Maybe, 
diversion of funds had been the lowest in 
West Bengal, but I do not try to get any 
satisfaction from that. If diversion of funds 
is the issue, then the Motion should have 
been tabled to seek information about all 
the diversions that have taken place in all 
the States. Therefore, the question is what 
information is sought from the Govern-
ment. If it is relating to diversion of funds, 
then why the calling Attention Motion had 
not been tabled with regard to 13 States. 
Why is it that West Bengal has been singled 
out? Since West Bengal has been singled 
out, I have a feeling that the intention of the 
Mover is not genuine. Excuse me, Mr. 
Vayalar Ravi, if you had concern tor 
diversion of funds, if you had concern for 
financial, discipline, if you had concern for 
the so-called malpractices going on in 
different parts of the country, then it should 
not have been selective. It should have been 
general in nature. Therefore, West Bengal 
has been singled out, because there is a 
motive behind the move, which is 
malacious. The intention is not to find the 
facts, but to malign the Governemt for West 
Bengal. 

At the outset, Sir, let me make it very 
clear that the Government of West Bengal 
stands for transparency. Let there be an 
inquiry. We are ready to stand an inquiry. 

SHRI SURINDER KUMAR SINGLA: 
Then ask for a C.B.I. inquiry. 

SHRI GURUDAS DAS GUPTA: Sir, the 
point is why the Government of West 
Bengal should call for a C.B.I, inquiry. 
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should be a special CAG investigation. 
With that also, the Court did not agree. The 
Court said that there should be a normal 
inquiry. It is for the learned Court to 
decide. If the hon. High Court takes a 
decision, We stand by that. Why should the 
Government of West Bengal take upon 
itself the onus of ordering an inquiry? We 
are not the accused. We did not commit 
any wrong. Neither any irregularity has 
been proved, nor does the CAG report say 
that there has been a diversion of funds for 
party funds. Nobody has said that the fund 
was diverted for a party or a political, 
purpose. If th,ere is no single faintest piece 
of evidence of a genuine allegation, there is 
no prima facie case at all. Why should we 
take upon ourselves the onus just to satisfy 
the hon. Member of the other House? 
Therefore, the case is one of diversion, one 
of variation' of the Government guidelines. 
The Government of West Bengal has 
admitted to the diversion. We do not  to 
cover up. There is no intention oh the part 
of the West Bengal : Government to cover 
up any illegitimacy if it had been 
perpetrated at any level. They have said, 
"Yes, there has been a diversion." Thirdly, 
the PAC, the Public Accounts Committee, 
of West Bengal is looking into it. Fourthly, 
a petition is pending before the High Court 
of Calcutta. Therefore, the point is that 
there is no trace of illegitimacy. , 
Misutilisation is not misappropriation. 
'Misutilisation' is the word used i and not 
'misappropriation'. 

In this context, therefore, may I submit 
that the genuineness of the Motion would 
have been well established if attention 
was drawn to the diversion of funds that 
took place in all the 13 states. Since the 
concern is selective, since the concern is 
to single out West Bengal, the motive is 
not genuine. Therefore, the intention 
cannot be but malicious. I would submit 
that the Motion has been tallied to malign 
the Government of West Bengal. What is 
the allegation? I do not want to go into it. 
I would submit that it is the political 
madness of the politicianes  in 

The great leader of your party in West 
Bengal fighting for discipline and legiti-
macy had approached the apex court of 
West Bengal. 

SHRI SURINDER KUMAR SING-
LA: If you are willing to face an inquiry, 
what is the harm in asking' for a C.B.I. 
inquiry? 

SHRI GURUDAS DAS GUPTA: Sir, I 
seek your protection. If I am interrupted, 
I would not take part in the discussion. 
Mr. Singla does not have the singular 
right to interrupt the Members while the 
discussion is going on. 

DR. BIPLAB DASGUPTA: Sir, there 
cannot be two principles. Either there 
should be no interruptions or there wil be 
interruptions from all sides. 

THE VICE-CHAIEMAN (SHRI JOHN 
F. FERNANDES): Biplab Ji, you know 
that interruption is the order of the day in 
the House. So, I cannot tell any Member 
not to, but.... (Interruptions) Order, 
please. Singla Ji, Your name is here. You 
will have an opportunity to speak and to 
reply. So, Please, sit down. 

SHRI SURINDER KUMAR SINGLA: 
Sir, he said that the Government of West 
Bengal is willing to face any inquiry. I 
said, why does he not ask for a C.B.I, 
inquiry?. (Interruptions) 

THE VICE-CHAIRMAN (SHRI 
JOHN F. FERNANDES): Kindly take 
your seats now. Mr. Gurudas Das gupta, 
please continue. 

SHRI GURUDAS DAS GUPTA: The 
point I was making is that an hon. 
Member of the other House had ap-
proached the apex Court of West Bengal. 
The petition was for a CBI inquiry. It was 
heard by a single-member Bench of the 
High Court. Ultimately, it is a Division 
Bench which has given the order. And the 
Order is that the Court does not feel that 
there should be a CBI inquiry on the basis 
of the facts presented to the Court by the 
hon. Member of the other House. 
Secondly, there was another attempt  
They  had  suggested that  there 
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wilderness that seeks to misuse the 
national forum. That is what is taking 
place in West Bengal. What is the 
allegation? The allegation is only that 3.8 
per cent of the total funds made available 
for the JRY had been diverted. What is 
the total fund diverted? Rs. 13 crores 
from the Jawahar Rozgar Yojana. What 
is the total fund diverted in the case of 
the Employment Generation Scheme? 
Rs. 4 crores. Taken together, it is Rs. 17 
crores over a period of five years; Rs.17 
crores have been a diverted over a period 
of five years. Therefore, Sir, my question 
is, how can a total of Rs. 4500 crores be 
piled up? How has the hon. mover piled 
up the fictitious, concocted, absolutely 
subjective, figure of Rs. 4500 crores? I 
* submit that the figure is the 
creation of a 
perverse mind whose only intention is to 
make a political campaign against a 
particular State Government of the country. 
Let me put the things straight. Sir, 85 per 
cent of West Bengal Government's 
transactions are done through Treasury 
transactions; only eight per cent are 
through the Local Funds Account; only 
four per cent through the Deposit Account; 
and three per cent through the Personal 
Ledger Account. Only three per cent. 

Some Members are speaking about 
legitimacy. The audit of the Gram 
Panchayats is done by the State ' Government 
of West Bengal at its own expense, by the 
auditors. The audit of the Zila Parishads and 
other accounts is done be the CAG. Why did 
the diversion of funds take place? What were 
the reasons? What was the cause for which 
the diversion had taken place? The diverted 
funds were utilised for the public projects. 
What were the public projects? The money 
was earmarked for road construction. But a 
small amount of money earmarked for road 
construction, was utilised to purchase a road 
roller, and that was the diversion. The 
diversion is attributed to the fact that while 
the money is allocated for road construction, 
no road roller can be purchased and if a road 
roller is purchased, it amounts to 
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diversion of funds and is illegitimate. The 
C.B.I, should enqurie into the whole thing. 
There should be a C.B.I, enquiry to find out 
as to why the money that was supposed to 
have been spent for road construction, was 
utilised for the purchase of a road roller.' 
There is another example. What was the 
nature of diversion of funds that took place 
which prompted out hon. Members to table 
the Calling Attention Notice? I will give 
another example of diversion of funds. My 
hon. friend has not gone into the case of 
diversion. He knows the tactics of covering 
up the real intention and place before the 
House facts that are unsubstantiated. The 
other diversion which took place was that 
some money was spent in a water scarce 
area of West Bengal for sinking tubewells 
to get drinking water and water for 
irrigation". In the case of another diversion, 
funds were spent for a million wells 
scheme, a sub-scheme under the JRY, to 
create water sources for drinking water in 
an area where the water scarcity is well 
known, the CAG has mentioned that this 
was a diversion. Let me tell you, Sir, that 
this is not a report of the CAG. This is a 
preliminary inspection report of the AG, 
maybe, DAG. I would honestly request the 
hon. friend to place the report on the Table 
of the House. It is not a CAG report. 

SHRI VAYALAR RAVI: Read the front 
page. I said: "The report of the Accountant 
General." 

THE VICE-CHAIRMAN (SHRI JOHN 
F. FERNANDES): Mr. Gupta, you have 
already taken fifteen minutes. Be brief. 

SHRI GURUDAS DAS GUPTA: sir, I 
would like to seek your indulgence. 
Therefor, the question is about opening of 
the PL account. Why was it not balanced? 
Sir, the unbalanced political leader are 
referring to the unbalancing of accounts. 
The unbalanced mind did not understand 
why it had to be kept unbalanced. Why 
were the accounts kept unbalanced? It was 
because the money 



 

could not be spent in time. It takes its 
natural time and since the Government of 
West Bengal had the option of sending back 
the money to create a situation where the 
developmental works shall starve. Are we 
for starving the developmental work? In the 
rural areas of Bengal, I am here to say that 
no tubewell could have been started for 
want of funds, no developmental work 
could have been undertaken since the 
money reached very late. In order to satisfy 
our auditors, we must send back the money 
to balance our accounts. Do you want us to 
tell the people how great is the accounting 
system of our country? Therefore, the 
question is that the accounts could not be 
balanced because the money that was kept, 
could not be spent and due to this fact, the 
accounts could not be balanced. All the 
money that was spent was for the peoples' 
project, was for the development work in 
that particular area. Who were the people 
who had been authorised to open this 
account? The money was meant for the 
family welfare schemes. I would like to give 
an example of the people who had been 
authorised to open the PL account. 

The District Family Welfare Bureau was 
allowed to open a PL Account. The State 
Family Welfare Bureau was allowed to 
open a PL Account. What for? To carry out 
the' sterilisation programme. This was done 
to carry out the sterilisation programme. 
The people who respond to the sterilisation 
programme should be given money. The 
people who organise the sterilisation 
programme should be given money. The 
list was prepared after the sterilisation 
programme and the list was sent to the 
CAG for his information. This is the nature 
of the job that was done with the 
unbalanced money. Therefor, the point is 
very simple. The point is that we could 
send back the money. We could revalidate 
the scheme. That would have taken three or 
four months' time. That would create read 
difficulties for our development work. We 
did not do it. We 
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of the people was much important to us. 

Sir, I think there are broader issues 
involved. It is not the issue that my hon. 
friend has raised But certain broader issues 
are involved. What are the broader issues? 
One of the broader issues is the Centre-
State relationship. It is not a repetition of 
the same slogan Centre-State relationship. 
Should the management of Federal Fund be 
done in a way that it creates obstacle in the 
path of development work of the State? 
Why should the Centre send the money so 
late? Why? Why should they send this 
much money so Tate? Why? Why should 
the money be spent in a way that creates 
real difficulties? That is the main crux of 
the problem. Another crux of the problem is 
the failure of the Central Government to 
send the funds in time. The most important 
point is the mismanagement of the Federal 
finance. It is the mismanagement of the 
Federal finance that is responsible for the 
problem that has cropped up in many States 
of the country. There is absolute 
mismanagement and the mismanagement of 
the Federal Fund arises out of unbalanced 
Budget of the country. The widening 
Budget deficit is one of the basic reasons 
for the failure of the Central Government to 
send the money to the States in time for 
development work. 

THE      VICE-CHAIRMAN (SHRI 
JOHN     F.      FERNANDES): Please 
conclude.     You    have    taken twenty 
minutes. 

SHRI GURUDAS DAS GUPTA: I am 
concluding, Sir. therefore, the issue has 
been blown out of proportion. I agree that 
there has been non-concurrence. I agree 
that there has been diversion. But I do not 
agree that there is any illegitimacy. 
Therefore, the issue has been blown out of 
proportion. Why was it done? What is the 
timing? This is being done to boost the 
sagging morale of the workers of a political 
party in West Bengal. This is done at a time 
when the 
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political leadership of a party of the State is 
being attacked by the rival section saying 
that they are making compromises. In order 
to hold Miss Banerjee at bay our friends on 
the other side has taken recourse to this 
unusual practice of singling out West 
Bengal and launching their attack on it. But 
I can tell you, Sir. this is not going to 
succeed. No canard is going to succeed. 
We are ready for any investigation that the 
courts in West Bengal or in India shall 
order and we are ready to co-operate with 
everybody to bring out the truth. The truth 
prevails and, therefore, the canard shall not 
prevail. 

�� ��<� ��)� '� !�  ( ��� 5��8 ) : 
	���� �����YR 	ह��, *� ��C �� �� �� 
��� �� 	+ �ह  ���#!� �AT)	 �(��� ��  8���J �� 
ह ����B. �ह� ह� �� �ह�� �3 , ह� /� ���� �3 , 
ह�� ����X8�� �� �:� �3�(�� ���� ���� ह�, 
Z����� ��%� ���� ह� ����X8�� �� F� 0� ह�, 
�ह 	� ����  ��	�� �#�� )�ह�� ह7(� 	ह��, 
�W�3�� ��  �7�. 	3Q 	(W� �� ��0��0!	0 � ����% 
@7�� ��  ��� �� �ह� ह�, �IहJ�� ह ���� 
���� �� �AT)	 �(��� /� �W�3�� �� �����+ 
��8 �� P$%�	 �����J 	+ �� ह�� 	ह��, *�� 
�AT)	 �(��� ����� ��  !� �7�. 	(W� �� ���� 
'	������ ��  ��! ��� ��  {��� �?		���� 	��� 
���� ह�, �IहJ�� �� ��:� ��  ��; �ह� �� �AT)	 
�(��� �� ह ����� M��� ���J ��  {���, M��� ���J 
��  ��! /� M��� ���J �� ��� ह�� 

���" ह ����� 	+ 	3=� ��:� ह��� ह� �� *� 
���J �����J �� ��' ��() �ह  ह3' ह� *��� 
���o�	 0� �����? �7�. 	3Q 	(W� �� ��ह$�L � 
�� ��� ��, �7�. 	(W� �� 	(�W	�B� �� ह%� 
��� ��� �AT)	 �(��� �� ����� �� ���� 
����� ���� �2� ह�, ��IहJ�� � ���� ���� ह�? 
����� ���� ��%s ��  ���� ��.��S �� ����� 
���� ��%s ��  ���� ���� �� � ���� �ह  ���� 
ह�, �Iह  ��  ���� �:� ����a( 	+ �� !� �� �� 
����� @7�� ��  ��� �ह� ह�, �� �W�3�� ��  	3Q 
	(W� �ह� ह� �IहJ�� ���� ���� /� �� ����J 
�� ��() �ह  ह3', ���� ����� ��� ��� 
����X8�� �� ह �y�L $% ���ह�o �AT)	� 
�(��� ह	��� ��	�� ��8 ���� ह�� � �ह�� ह� �� 
0J *���  U�� ह ��(,� ���� �� ह�� ��(,� 
���� �� 0J�� !� ��  ��� !� घ�%��� 
�AT)	� �(��� 	+ ह��� �ह� ह� 
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/� �Iह+ ���� ���� �ह� ह� ��� ��� ����� ह� 
�� ��� 5��� �0- घ�%��� ह3�� ��� ��� 
����� ह� �� ��� 5��� ����3� d���� �� 
घ�%��� ह3�, ��� ��� ����� ह� �� ��� 5��� 
/� �ह3� �� घ�%��J �� �AT)	� �(��� �� 
����� ��.� ह� )3�� ह�� �ह�( ��  	(W� �3WJ ��  
�(�(H 	+ �� ����� )��� ह� �� �ह����( ह� �� 
���� �� �� �(# #�� ���� ह�� ह A�;�� ह� 
*� �L$M�7�	 	+� �� ह ���� ��... ( ����� 
) ... 

SHRI DIPANKER MUKHERJEE (West 
Bengal): Sir, I am on a point of order. 

THE VICE-CHAIRMAN (SHRI JOHN 
F. FERNANDES): What is your point of 
order? 

SHRI DIPANKAR MUKHERJEE: He is 
making allegations against the West 
Bengal Government. There is nobody to 
defend the West Bengal Government. The 
Calling Attention is specifically about 
diversion of funds. 

THE VICE CHAIRMAN (SHRI JOHN 
F. FERNANDES): I don't think there is 
any point of order. As far as possible the 
Member should stick to the subject. But he 
can refer to other matters also. 

�� ��<� ��)� '� !� :  ���� �L$M�7�	 ���' 
���� �ह� ह�, ���� �L$M�7�	 	� �� ��� �ह� ह7( �� 
�AT)	� �(��� ����� �� ���� 0� �ह� ह� /� 
�;�� ��  ��; ���� �� �I�� ����� ह�� ���� 
*� ��� �� �	=� ह	 *� ���� �� M��-M�� 
�ह  �	= ���� ह� ह ���� 0J ���? ह 
���� *���! ��� �� v�B%� ���� �� !� 
����%. �' ��� ����%. 	+ ���-��� ह �ह� �� 
�� ह �� �AT)	� �(��� �� ����� ह� ह 
���3� ����� ह�� *��� �� �� 12 d����J 	+ 211 
�� i��� ��!� !���I% #��� ह�� /� �� ��!� 
!���I% 	+ 90 ���: F�� �� i��� F�� �	� 
ह�� ���� ���� ह� �� 8�� 666 ��!� !���I% 
ह�� 

	ह��, 	� ह ����� )�ह�� ह7( �� ��!� 
!���I% �� �� #��� ���� ह�, 0J #��� ���� ह�, 
�� #��� ���� ह�� ��!� !���I% ���� ��8�C 
�>�T ��  ��! #��� �� ���� ह�� ��!� !���I% 
!0��0 �� �ह	�� �� � ��3	�� �� ह� #��� �� 
���� ह�� ���� ����� �:�� ह� �� �����! 
��!� !���I% #��� �! ���� !0��0 
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�� ��3	�� ��!, �ह	�� ��! ह ����� ���-
��� ��!� !���I% #���� �ह� ह� ��!� !���I% 
!� ��� ��  ��� �I� �� ��! ���� )��ह!, 
����� � ��!� !���I% �I� �ह  ��! ���� ह�� 
�ह�( �� 1990 �� #��� ह3! ��!� !���I% ��� 
�� )� �ह� ह�� 	� ह �� ����� )�ह�� ह7( �� 
B�0!0��0 �� �AT)	� �(��� �� ����� �� !� 
�W 18 �7� 1997 �� ��#� /� ��	+ �IहJ�� 
����,, 

"All the PL Accounts more than one 
year old be immediately closed." 

��- ह� �� �ह3� �� !���I% !� ��� �� �3���� ;+� 
�-� ���� "Those more than one year old 
 may be reviewed and closed on 
 the basis of merit. 

Further opening of PL Accounts 
should be more purposive, need-oriented 
and context£cheme specific and with 
'Prior consultation' of AG and not 'in 
anticipation' with his approval." 

ह ���� ��( �AT)	� �(��� �� ����� � 
���� 	3��	+ 	+ �G� ��� ह�� ह 5	��o� ���� 
ह� �� �IहJ�� �ह3� �� !���I% ���� ���� 
��3	�� ��  ह ��)�� ��  �� ���� ��3	�� �	� 
��!��, �ह	�� �	� ��!��, #���� ह 5	��o� 
���� ह� �� �ह3� �� !���I% !� ��� �� )��� 
ह 5	��o� ���� ह� �� !���I% ���� ���� 
5�	��o� �>�T ��  #��� �!� 	� �7,�� )�ह�� ह7( 
�� ��!� !���I% 	+ /� �( ����B��%B !���I% 
	+ 0� �I�� ह�? �� !���I% 	+ ����� �� ���� 
F�� �#� ���� ह�� 

/� ���� �� ���� F�� ������ ��H�� 
��  ��3��� ��� ��	 ��  ��! ��X�$% ��� ���� 
ह� �ह ��� ��	 ��  ��! #). ��� ���� )��ह!� 
��i ����� �� I� ����� �� ��� ��	 ��  ��! 
F�� ���� ह� �ह F�� ��� ��	 	+ #). ह� 
���� ह� /� �� 	+ �� F�� �M�� ���� ह� �� 
���� ����� �:�� ह� �� �ह F�� �M�� ���� 
ह� �� ���� ����� �:�� ह� �� �ह F�� ��X�$% 
��	 	+ #). ह3� � �ह  ह3�� ��0!�0 !���I% 
	+ !� ��� F�� )�� �� �� ���� �ह)�� 
�39� ह� ���� ह�� ��0!�0 !���I% 	+ F�� )�� 
���� ह� �� 	��7	 �ह  ��� ��H�� 	+ ��� ��  
��! ����� F�� #). ���� ��  ��! ��3	�� �� 
;�� �ह ���� �� ���� F�� ��0!�0 !���I% 	+ 
�	� ह� ���� ह�� �ह ��i ����� �� ह� ���� 
ह�, �ह �� I� ����� �� 5�9�
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F�� ह� ���� ह� ����� �� F�� �� ���� 
�M��� �	 ��' ��Y�� �ह  �ह�� �� �ह F�� 
��� ��	 	+ #). ��� ���� ��� ��	 ��  ��! 
F�� ��� �� ह� �� ��	 ��  ��! F�� #). � 
ह� �� ह ����H ह�� ��� ��	 ��  ��! F�� 
��� ह� �� �C. F�� ��� ��	 �� #). � ह� 
ह ����H ह�� 	��� �	W u� �3F��� ����39�� �� 
�ह� 0J�� 15 	�). ��  ��� F�� �� *���! 
ह	�� ��Y ह��� �� F�� �� B���. �� ���� 
	��7	 �ह  0� 	��� ह�? 	� ���� �7,�� )�ह�� 
ह7(, �� ���+ �� ���� F�� 15 	�). ��  ��� �� 
ह�? 	���� �� I�� 	(W� �� ह�( ��M�  ह�, �IहJ�� 
���� �ED 	+ ���� �� �� ��� F�� ��� 
���� ह�- !� ��� !Bह6� ����� �� /� �7��� 
��� �� F�� ��� ���� ह� �� �ह3� �� 
��T���!( �7o. ह��� ह�� �� *���  ��� ���#� 
���� 7�%��*��8� �X%�-�� % �	��� ह� �� 
���� ���� ह� �� ���� ��� ��	 	+ F�� #). 
�ह  ह3�� 0J �ह  �AT)	� �(��� ����� �� M�� 
�	 �� ���� �ह��� ����? 	� ����� ह7( �� 
There is a method in this madness. 

����7=�� ����� �ह��� �����, ����7= �� 
�� I� ����� �� ���� ����, �� F�� ��� �� ह� 
���� �� ��� , 	� *� �� ��A� ���� ह7( �� �7�� 
�� �7�� F�� 15 	�). ��  ��� ��� 	� ����� 
)�ह7(��, �� I�� 	(W� �� ���+ �� ����� F�� 
15 	�). �� �ह�� /� ����� F�� 15 	�). ��  ��� 
��, ���*�� ह ���� �� �ह��� ����� ���� �� 
���� F�� ��� ��	 ��  ��! #). ह��� )��ह� 
�� ��	 ��  ��! #). � ����  ���� DAE�� 
*4,�a( ��  ��3��� ��� ��	 �� )�ह� �� ��	 
�� #). ���� �� ��H��� 5�9� ���� � �(��H�� 
��  ��; H�#�H:� ���� ह�� � �� I� ����� ��  
��; H�#�H:� ���� ह��  ह �AT)	� �(��� �� 
���� ��  ��; H�#�H:� ���� ह�� �7,� ���� ह� 
�� �AT)	� �(��� ����� �� 0� ����H ��� 
ह�? ह ��� ����H �ह  ह� �� 	3=� ���� ��� 
�� ����H ����� �ह�� ह�? F�� ��� ��	 ��  
��! #). ��� ���� ह� ��� !� ��� 	+ ��� �� 
#). ह��� )��ह�� ह �7,� ���� ह� �� 0� F�� 
ह	 �2%� ����? �ह , !� ��H�� ह� �� ��� �ह3� 
��� �� F�� �� ह�, ����. ��� 	+ F�� ह� �� 
�� F�� �� �� �3�: ���� �� ���� ह� 
���� �ह��� �ह  ��� ��� �ह��� ����� 
F�� �7��� �ह��� 	+ ��� ��� ���, �� F�� 
�� ��� ���� ��� ��� �� �� ��� ��	 
�� ��() �� ��' �H�� �ह  ह� ���� �� ��� 
��	 	+ F�� 
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#). ह3�� 0J�� ����  ��! ��T� ���� �W 
ह� �ह  �#� �! ह�� �� ��� �� ��!� !���I% 
�� ��() �ह� ह3', ��B% �ह  ह3! /� ह ����� 
)� �ह� ह�� ह ���� !���I% �� F�� ���� ��  
�� �ह��� 	+ #). �� ���� ह�� �AT)	 �(��� ��  
	���� ��� 	(W� �� �ह�� ह� �� ह	 ��� 	ह��� 	+ 
���� ��() ��� �+�� ��� ��	 �� �� �� �C. 	+ 
�ह  �� ���  �� ��	 �� �� ��� 	ह��� 	+ �� �� 
�� �+��?ह �7�� �� �7�� H�#�H:� �� ��	 ह� 
/� H�#�H:� �� ��	 �AT)	 �(��� ����� �� 
��8�C�� ह�� �ह �� ��	 �� �ह3� ह� ��t���� �(� 
�� ����� ह�� ��t���� �G�� ��, ���� �� ��Z�� 
���� ह� ���� ह� ��t���� �G�� �� �� *��� �ह�� 
ह� �� �ह -�ह  � �	�-!5��5!8� �ह  ह�� 0� ह� 
���, B��X��-�� 8� !� �� 8@� ��� �� 
/� ���� ���� ����J �� ��S B�� ��� ह 
��t������ )��� ���� �ह  ह�� ह #�#�� 
��t������ ह�, =7M� ��t������ ह�� ह ��:� �' 
ह� *���! ���� ��  ��	�� �� #:� ह3! ह�� 	� ���� 
ह ����� )�ह�� ह7( �� �' ��� 2,500 ���: 
F�� �� ��� �ह� ���� ह�� �ह�( �� ह 2,500 
���: F�� ��� ह�? 0J�� 90 �� 95 �� 
�� I�� ����� �� �� F�� )�ह� �ह ���ह� 
������ ���� ��  �(��.�, )�ह� *(���� ���� 
���� ��  �(��.� /� )�ह� �3 , /� ����a( ��  
�(��.� ��� ���� ��: ह��� ह� 2,500 ���: 
F��� �� F�� ����� 	+ ����� 	�W� 	+ #). ह!? 
����� 	�W� 	+ �;� ��;� B��X��-�� 8� ��  
{��� �7��� �ह���J 	+, �7��� ��	J 	+ #). ��� 
��? *���  ���� 	+ ���J ��  	� 	+ 8(�� ह� *���! 
ह ���� ���� ह�� 	3=� 	��7	 �ह , ��o. ���� 
�� A�;�� 	+ �ह  ह7(� ����� 	� *� A�;�� 	+ ह7( �� 
ह 	�(� �F(  �� !� �ह3� ��� ��	 ह3� ह� /� 
�� ��� ��	 �� ���H�� ���Ro ह��� )��ह�� 
���H�� ���Ro �� 0� ����� ह� ���� ह�? ह	 
��� ह ����� ह� �� �ह�( !� 	3��	� )� �ह� ह�� 
	� ह �� 	���� ह7( �� �ह 	3��	� ��� ��ह �� 
)��� )��ह� ���� )��� �ह���� ����� ��	+ 
�ह�� 	�(� ह �ह  ;� �� �����' �� ��() ���' 
���� 	���� u� �3F��� ����39�� �� �� �ह� �� 
	3��	� )���� ���J �� �����' �� ��() ���� �� 
	�(� �� ;� ���� �����L � �� �� ��� ह �p 
�ह  ह�� ��	+ 	�(� ह �� �' ;� �� �( �d��� !(B 
��B%� ���� �� ��() ���' ��! /� �� ��() 
����%. �� ��%. ��  ��	�� ��8 ��� ��!� 	���� 
����� ह�' ��%. �� ह ��o.        �� ह 5���H 
ह� �� �( �d��� !(B ��B%� ���� �� �� ����%. 
�!��, �ह �ह�� ���.� 
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��  ��� ��!��� ����  ��� ����� ��  ��� ��!��� 
����� ���� ��H�� ��� 	+ ��8 ����� /� ��H�� 
��� ���� ��0!0��0 	+ ������� ���� ��%. 	+ 
����� �� ���8 ह�' ��%. �ह  �� ���� 0J�� ह 
�(��H�� ����H� ह���� *���! *��� 	�W �(8 �%� 
ह�� �ह3� �� ���J �� #38� ह3' �� ����� �4) 
I��� �� ���� ��� 	�� ��, ���� ��� ह� �', 
0� ��� ह� �'? ��� ��� �� �( �d��� !(B 
��B%� ���� �� ��() ���� �� ��H��� ह�, �� 
�� �ह ��() �� ���� ह�� ��-.  ह ���� �� �� 
��() 5������ ह�' ��%. 	+ ��8 �ह  ��� �� ����� 
��() �� 5������ �ह�( ���� )��ह�, �ह�( ��!��� 
�AT)	� �(��� ����� �� ��H�� ��� �� ��0!0��0 
�� �� ��)�� ���� ���� ह�� ह !� �ह3� �:� 
CB(W ह�, ���:J ���:J F�J �� �;S� 666 
��0!�0 ����(%£ ह�� ���� ��' ��H�� �ह  ह���� 
��!�! ��� �� �t� �� #�� ���� ह�� 666 
���U( % #�� �� ह�, 0� *��� ��() �ह  ह��� 
)��ह!? ��� �� �t� �� B�*��s�-�� 8� ��� 
��, 0� *��� ��() �ह  ह��� )��ह�? ���� 15 
	�). ��  �ह�� �� ���� ��, � ��� �� ���� ��, 
0� *��� ��() �ह  ह��� )��ह? �ह�( ��  ]�	�o 
����� 	(W� �ह�� ह� �� ���� ��� �ह� ;�, �CS 	+ 
	��� �ह  ���! �� ���� *���! *AI��� ���� 
���� �� F$�� ह	�� �7��� ��	J 	+ #). �� 
���� �3	 �2� ह��� ह� #). ���� ����? ��� �� 
�t� �� #). �� ���� ह�� !� ��os� ���H ह�, 
��� ��	 ��  ��! �� �' ह�, �� ��	 ��  ��! #). � 
�� ��  �� I� �� �! ह3! F�� �� 	�	��� ��	J �� 
#). ���� �� ��H��� ���� �ह�( �� 5�9� ह��� ह�, 
�2� ����� ह� ��� ��	 	+ #). ह3� ह�� ���� 
���� ह ह� �� ��� ��	 ��  ��! #). ह3� ह�, 
*��� ���� �� ���;. �H� ह� � ��%s ��  ���J �� 
���;. �H� ह� � ��.��Sa( �� ���;. �H� ह� � 
M��� ���J �� ����� ह�, M��� ���J �� ���;. �H� 
ह�,	3=� �ह  	��7	� *� ��� �� ��() ह��� )��ह�� 
*� ��� �� ��() ह��� )��ह� �� ह ��0!�0 
���U( % �� ���� �ह�( ��  ��� �ह��� 	+ #). ��� 
��? �ह� ���� ह� �� ��B%� ���� �� �ह� ह� 
�� *��� 	� d�� �� �� �#7(� ��� ���U( % �� F�� 
;� ���� ���� ��0!�0 ���U( % 	+ ���� ��  ��� 
�� F�� �� �ह)�� �39� ह� �' /� ���� ���� 
;��(�� ���� *4,��3��� #). ���� ��� ��	J 
	+ #). ��� ��, ���� �ह��� �ह  �#� ��� !� 
�� �ह , �� �(�ह, ��� �4)�� ���ह�o ��! ह�, 
*��� ��' �ह��� �ह  ह��  ( 
�� 
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�� घ.H� )  �ह��� �ह  �� �( �� ��� ह� ��B%� 
���� ��  ����� 	+ ��� ह�� F�� #). ह� ��, 
���� �� ���� F�� B�*��s�-�� 8� ह� �� 
���� ��  ���;. ��  ��! #). ह3� ह�� �� 	�� �+�� 
*� ��� ��, ���� �ह  	��+��� ���� *� ��� 
�� ����� )�ह�� ह�, �7H �� �7H, ���� �� ���� ह� 
��!� ��� ���J �� *���  �I�� ��'	��� �� ��  
F�� #). ��� ह�, ���� ��() ह��� )��ह�, 
���� �(B �	��� )��ह�� 	� ���� �ह�� )�ह�� 
ह7( �� ��#� ��ह�� 	+ �� �� ह3�� ह �� ह���J 
���: F�J �� घ�%��� ह3�, ह �ह�� �� O�� 
�ह  ����� ;�� �� � �� ��() �� ह� ����� ह3�� 
���� ह� 	�	�� ह�( �� ह�� �(��� 	+ !� �ह��� ह�- 
�+ )� #3¤B�� ��¤ ������� 

�+ )3! ��  ��! #��� �� ����� ����� 
��(�� ��� ���J �ह�� ह� �� B�*��s�-�� 8� ह�� 
�+ )3� ���� ह�, �ह �+ )3� ह� � ��(� ह�, �2� 
������? *� ��� �� ��() ह��� )��ह� �� �+ )3! 
��  ��,� �ह  ��(� �� �ह  �,�� ह�� ( ����� ) 

�� &' �( ��� :  ( ��� 5��8 ) �हI�� 	+ 
!� �7��� �ह��� ह�, #��� �ह�: ���( �� )3�ह�� 

�� ��<� ��)� '� !� :  ����� �(��� 	+ 
�ह� ���7 ह��� ह�� �(��� �� A�;�� 	+ ���7 ह��� ह� 
�� �+ )3� ��# �� #��� �� ����� ��(� ���� 
��� ��ह�� 	+ �� ��(� ����� ;�� *���! 
	���� �����YR 	ह��, 	� ह 	�(� ���� ह7( 
�� *��� ��() ह��� )��ह� /� O�� ��() ह��� 
)��ह� ����� �� �� ��T��� ह� �� �ह� �ह� 
��() ह3' ह�� 	� �ह3� �� ���ह�o �� ���� ह7(� 	��� 
��� *��� ���� �W �:� ह3! ह� ����� ���� घ(%� 
��� �� *���! 	� ���� �?	�� ���� ह3! ���� 
��� �� �	�A9� �� a� �� ���� )�ह�� ह7( /� 
ह �ह�� )�ह�� ह7( �� *��� ��() ह��� )��ह�� 
�IहJ�� �ह� �� ��' �� ��() �� ���� ह�� �� 
��' �� ��() �� ���� ह� �� ��0��0�'0 �� 
��() ������ 	+ ���� 0� ��A� ह�� 
��0��0�'0 �� ��() �� ह 5	��o� ह��� 
)��ह� �� ��#� �ह ��0!�0 �U( % �� F�� 
��� ��� �ह���J 	+ #). ��� �� /� ��0!�0 
���U( % �(��H�� ��  ��FG ���� ���� �ह	�� 
��  #��� ��� /� �ह�( �� #��� �! ���� ���C� 
��, �()�� ��, ���3� ��� ह� �� ��ह !� 
��0!�0 !���(%, !� ��ह !� ������ 
!���(%� d���� �� ह%� ����  F�� ��� �# �� 
/� ���� *4,� ��  ��3��� ���� #). ���� 
�ह�� ह �� ��� ह� �� �(H� ��(%� 
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����:�, �-�-�-� ���� �� ��� ह �� �(H� �� 
���:� �� ��� ह�� ह �� �हI�� �� �ह��� ह3', ह 
�� �ह��� �ह  )����;. ह��� )��ह!� �(# ���� 
��� �� �� ��	 ���� ह�, ह ��	 ��� )��ह!� ... ( 
����� ) 

��  �
0�0 Aह������� :  ( ��ह�� ) 	3:-
	3: ���� ��� ... ( ����� ) 

�� ��<� ��)� '� !� :  )��! 	3:-	3: ह�, 
�-�-�-� ह� �� �� !� ह� ��� ह�� 	� �ह3� ह� �"�� 
��  ��; ह 	�(� ���� ह7( �� ���� �AT)	� �(��� 
�� ���� 	+ *� �	 *� ��0!�0 !��U( % �� �� 
��� �AT)	� �(��� �� ����� �� ��T������ 
��  U�� �(��� 5T� �)Iह �� �� ह�� )��J ��- 
��� ह 	�(� �� �ह� ह� �� *��� �ह� ��() ह��� 
)��ह! /� �ह� ��() ��  {��� 5	��o� ह��� )��ह! 
�� F�� �ह� �� ह�, ��� ��	 	+ #). ह3� ह�� 
	���� �W�3�� ��  	3Q 	(W� �� ��� �ह  	��� 
�'� �AT)	 �(��� ��  	���� �7�. 	(W� �� ��� 
�ह  	��� �', �� �(�� �� ��� �� 	��� ��!� 
�(�� ��  {��� �� ����X8�� �� �;���� ���� ��  
��! !� ��$�R ��() ह�� �� �� ����8s ��() 
ह�, �� �� ��ह� �ह � ��)� �� ��! /� �2� 
��C� ह�, �2� ������H ह� *��� 5	��o� ���� 

	���� �����YR ��, 	� �ह3� ह� �]ह 
��  ��; ह 	�(� ���� ह7( �� ��0��0�'0 ��  {��� 
*��� ��)( ह��� )��ह! ���� ���� �� ��T��� 
ह� ���  �� �ह� ��() ह3' ह� /� ��o. ���� 
������ ह�� HI���� 

�� �
0 �
0 Aह������� : 	���� 
�����YR 	ह��, 	(W� 	ह�� �� ���� 
�%�%	+% 	+ ���88 �� �� ��� ��ह �� �-�� 
����� 	+ ��(��J �� -( ��� ����� � ह	��� �7�. 
�E�a( �� �(��� 	+ ��.�� ���� !���(% ��  ���� 
	+ �ह3� ���� 	3>� �M�!� 	ह��, �AT)	� �(��� 	+ 
���� 72 ���.	+% d�x��x ह� /� ��	+ 666 
��0!�0 !���(K� )� �ह� ह�� ���� �� 	��� �7�. 
�E�a( �� �ह� �� d�x�� F_� ��  �� F� 410-
�� !(B 410 !(B 411 ��  �ह� ��.�� ���� 
!���(% #��� �� ���� ह�, �� �� ���� ���8� 
�( B�8(� �� /� 5�� ���	8� ����� �� ह�( 
*� !���(K� #���� ��  ��! ��' ���	8� ���� 
�� �ह� �� �' ह� /� ह ���� �7��� !���(K� 	+ 
B�*�%. ��� �� ह�� 	ह��, ��(�3 :� !� ���� 
ह� �� ����B. ���� ह�, 14 ��0!�0 !���(% ह�� 
�����3:� 18 ��0!�0 !���(% ह�, �����3�, 
����� ��  �(�� 	+ 
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 ह� /� 29 ��0!�0 !���(% ह� ��.��� 34 ��0!�0 
!���(% ह�, ������� ����+ �� ��; ���� ह� �ह�( 
7 ��0!�0 !���(% ह�,#��:� 	+ 16 ��0!�0 
!���(%� ह�, ����3� 	+ 11 ��0 !�0 !���(% ह�, 
)(�� ��� 	+ 14 ��0!�0 !���(% ह�, �� 8� ��� 	+ 
26 ��0!�0 !���(% ह�, �3 , ��ह�� 	+ 24 ��0 !�0 
!���(% ह�� O�� ह �(Q� �"�� �' ह�, 	ह��, 	� 
�� ���ह�o ��  ��! ,�%� �(�x. ��� �ह� ह7(� ���� 
�� ह	��� �(��H�� ��  �ह� !� �( ���B�% -( B 
/� !� �( %���+�� -( B /� !� �A@�� !���(% 
ह��� ह�....� 

�3 , -( B� �� �� )��+ ह�, �ह ह	+ �(�� ��  
��	�� � ��H����� ��  ��	�� ���� ��% ��  
	�Y	 �� ��� ����� �:�� ह� /� �3 , O�� �� ह� 
�� ��� ����� �� �F�� �ह  �:�� ह� ��0!�0 
!����% �� �ह��� ह	+ ���� �� �F�� �ह  �:�� 
ह�� 

	ह��, ह ���� �� �M�? ह �� ��� 
ह�� �ह� �� �ह� ह�, !� ��� �� ��0!0��0 �� 
���� �M�� ;� ��-��. ��, !� ��� ���� 
�M�� ;� 950 ���: ��  -�B� ��� 	 �� /� �� 
���� �M� ह� ��� ��0!0��0 ��  	�Y	 �� 2500 
���: ��� �� �� ह H3(� �� ��� � �ह� ह�, 
H3(H ��� � �ह� ह�, ����� �� ह H3(H ��- ह��� 
�� ���� �� ���� )��+ ��	�� �!(��� 

	ह��, ��� �3 , ��� �ह�� ह	��� �7�. �E� 
�3F��� ����39 � �� �ह �ह� ;� �� ह B���.� 
ह� ���� ह� �� *��� �3F5�� �ह  ��� �� 
ह�� �IहJ�� ��0��0Z�ह �� �� �3���� ����� 83F 
��� �� *��� ���� B��%. �� ���� *��� *��� 
���7 � �� ���� ;�, ह �+%�	+%� ���+ ह�, 
��������� �3 , /� ह�� �IहJ�� ह �� �ह� �� 
ह ��%s �+ �ह  ���� ह �� ��.����� ह� �� 
�AT)	� �(��� 	+ 50 ���+% �� �� i��� �()��J 	+ 
��' ��	� ��	���8� �ह  ���� ���� ह� /� �� 
���� ������ ���� ह� ����  घ� /� {��, �� 
��� ��! ���� ह�� O�� �ह  �� ���� ����  ��; 
ह�� ... ( ����� )... ��� ��', 	� ��	�� ह7(� ... ( 
����� ) ... 

�� ������ 
� � : ह� �� 	3AT�� ह��  

�� �
0�
0 Aह������� :  /�,  O�� 
���� �� ह7(, �ह�( ह घ%��!( घ%�� �ह� ह�� 
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"����  ( ��� 5��8 ) : �ह�3����� 
��, �ह ���?��� *��08� �� �)¥� �7, �ह� ह�, �ह 
�� ��� ����!, ��	+ �� �� ���� ह� ह ���?... ( 
����� ) ... 

�� �
0 �
0 Aह�������:  ���?��� 
*��08� 	+ �� �� ���� ह(��	� �ह  �� ��� � 
���?��� *��08� �� 8ह�J 	+ ह��� ह�� �� ��(� 	+, 
�()��J 	+ �� ��	� ��	���8� ���� ���� ह�, �ह 
�� �7�,!�� /� ��� ��ह!�� �� ���� ����B. 
���� ��	�� �# �7(��� 

��
��=�; �ह"��, 18 �" �8u� 
����]H�]H ,��� �� �� �$H\� ��[� ह�r ... ( 
����� ) ... �� ह�(, ����NB+� B�0!0��0 ह� 
���� ह�� ह ��%� �-�I� �(�� ह� a! / �'��/ 
��!�!/ ��/97-98/17, ����# 18 �7�, 1997 /� 
*���  �ह�� 	�). ��  	ह��� 	+ �� ��#� ह�� *� 
�)A¥J ��  	3����� ���� �:� ��� ह ह� �� B�0 
���	 ����39� �� �� �� ���� ��Co 	+ �ह� ;� 
��% ��8 ���� ह3! /� ��% �� �ह� ���� ह3!, 
�� �� !� 5T� �)ह� ����� ह�� �IहJ�� ���� 
���� ह3! �ह� ह� ��- 

"...The actual and the revised estimates 
shown in the Budget would not be 
trustworthy..." 

ह �ह3� �:� 5T� �)ह� ह�� 	ह��, ह 
�� 83F�� ह3' ह�� ���� ���J ��,���� �(� ��, 
���� �3�7�J �� *� ���� �� 0� �� ��� �+��? 
	ह��, �� �� ���� ���� 	+ *� �� �M�!��, 
�� ���� ����� �� ���88 ��+��� ��I�3 ह 
���� ���� ���� �ह  ह�� 

2.00 P.M. 
0J�� *�	+ !0���x ह��� ���� ह� ��� 

	ह��, ��0!0��0 �� �� ��%��% ����%. ह�, ��	+ 
ह�*��*K� 	+ ��#�� ह�:- 

"Of the 160 gram panchayats and 28 
constituencies in four districts test checks, 
details of persons seeking employment..." 

	� !?9�6	+% OT��+� ���	 ��  ���� 	+ ��� �ह� ह7(� 

"...and their family cards were not made 
available in respect of 113 gram panchayats 
and two constituencies. In the absence of 
which the number of persons registered   as   
reported   by   the   State 



 

Government to the Government of India 
could not be verified." 

ह	��� �7�.�E� u� �3F��� ����39� �� �ह 
�ह� ;� �� ह ���� ��%s 	+ �ह  ��� ह ��%s 	+ 
�ह  �� �� �ह�( ��? ���� �� ���� �()�� 
��	���( �2� )���� ह�? ����� ��  ��� )���� 
ह�, �8� ���� ��  ��� )���� ह�, ह �2� )�� �ह� 
ह�? 

"Two Zila parishads, Bakura in North 
24 Parganas, Siliguri, M. H. Kuma 
Parishad, Darjeeling-Gorkha        Hill 
Council, diverted Employment Assurance 
Scheme funds for other purposes in 1993 to 
1996." It is not my report, Sir. 

ह ��0!0��0�ह �ह� ह� /� ��-.  *��� ह� 
�ह , 8�B7_B ���% /� 8�B7_B d�*@� ��  ��! 
�� -( B ��, �� ���� 	+ �ह�� ह�:- 

"Though Rs. 32.93 crores had remained 
unutilised, the State Government furnished 
utilisation certificate for the entire fund of 
Rs. 129.06 crores credited to their account 
during 1991—96." 

ह �� �� �(�� ह�? ��� 32.93 ���: ��  
7�%��*��8� �X%�-�� % �ह  ;�, ����  ����7� 
���� 7�%��*��8� �X%�-�� % �� ��� �� 	� 
/�, �� ���% �� �� !	��(% ह�, ���� �ह��� 
����� 	�(�7? 

"The reports and returns were not 
regularly obtained from the FOs concerned, 
analysed and corrective measures taken for 
the removal of constraints in the 
implementation of the scheme. As a result, 
the progress of implementation of the 
Scheme by the individual beneficiary and 
community Scheme as well as their impact 
on socioeconomic conditions of the 
beneficiaries vis-a-vis crossing of poverty 
line by them was never assessed." 

�ह� �� �ह� ह� �� ���� �� ���%s ��*� � 
���3��8� ह�, �� ��' ����	+% ��� ह3� ह� �ह � 

"Inspection by State-level officers was not 
on record. The Department could not produce 
any consolidated position of implementation 
of different schemes." 

Importance 

	ह��, �� �� 	(W� 	ह�� ��� ����� �� 
�ह �ह� ह� �� ह ���:� F�! 	+ �ह , ह���J 
���:J 	+ �ह , ह ��#J ���:J 	+ ह�? !� 
�ह��� ��� ��� �� ह �� i7�B� ह� 	�%�, �� 
*��� �� �" ����!, �� ��0!0��0 �� ����%. 
�M��� ��# ����!, ह ���.	+% �� *(�B� �� 
����%. ह�� 

"The test check of accounts of Zila 
Parishads in October, 1994 and July, 1996 
revealed as under:—" 

DR. BIPLAB DASGUPTA: Is it CAG 
report? 

SHRI S.S. AHLUWALIA: Yes, it is 
CAG report. 

SHRI ASHOK MITRA (West Bengal): I 
am sorry, Sir... (Interruptions)... 

SHRI S.S. AHLUWALIA: I am sorry, Sir 
Dr. Mitra, I know that you are a learned 
person. ...(Interruptions)... 

DR. BIPLAB DASGUPTA: Would you 
kindly submit the report to the Chair after its 
authentication? 

SHRI S.S. AHLUWALIA: Yes, I will. 

DR. BIPLAB DASGUPTA: I am 
challenging you that it is not CAG report. 
Let it be submitted to the Chair. 

SHRI S.S. AHLUWALIA: I will place 
the report because I have taken this report 
from Parliament Library. ... 
(Interruptions)... 

THE VICE-CHAIRMAN (SHRI JOHN 
F. FERNANDES): Mr. Mitra, let him 
complete. ...(Interruptions)... 

DR. BIPLAB DASGUPTA: It is a point 
of order, Sir. 

SHRI ASHOK MITRA: He is maligning 
the CAG. The CAG will disown all that he 
has stated here. ...(Interruptions)... 

SHRI S.S. AHLUWALIA: I am quoting 
whatever I have. 

THE VICE-CHAIRMAN (SHRI JOHN 
F. FERNANDES): Dr. Mitra, please sit 
down. (Interruptions) Your Member is 
there, he would clarify it later. 
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SHRI ASHOK MITRA: He is imposing 
something which does not belong to CAG. 
(Interruptions) He is referring from a 
stolen document. 

SHRI S.S. AHLUWALIA: If the House 
permits me, I can bring it from the Library 
and produce it. 

SHRI ASHOK MITRA: The CAG will 
not admit that these are any of his reports. 

SHRI S.S. AHLUWAUA: Do you mean 
to say that all the reports kept in the 
Parliament Libarary are fictitious? 
(Interruptions) 

SHRI ASHOK MITRA: In the High 
Court, the CAG and his counsel, the State 
Government and its counsel had supported 
the point of view of the State Government 
and it was indicated that all these supposed 
documents were part of interpolation, 
questions and answers that went on with the 
State Government and the Accountant 
General's officers. This happens every year 
and even every month with every State 
Government and .finally the accounts are 
reconciled. (Interruptions) Let us have 
some sense of proportion. (Interruptions) 

THE VICE-CHAIRMAN (SHRI JOHN 
F. FERNANDES): Anyway, Dr. Mitra, he 
can continue. When your party's turn 
comes, you can reply at that time. 

DR. BIPLAB DASGUPTA: It is not a 
queston of a report of the CAG. It is a 
statutory authority and that is why he has 
invoked the name of CAG. It has certain 
Constitutional implications. What we are 
saying is that the CAG has a certain process 
of auditing accounts which is well 
established in every State. West Bengal is no 
exception. The local officer, whoever he is, 
prepares a preliminary account, 01 a 
statement. It goes to the Government. It 
gives time to the Government. Eventually, 
whatever it is, it goes in the name of CAG. 
It i* not something which CAG produces. I 
can challenge it. Let hint authenticate it and 
put it before the Parliament. 
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Yes, I will. 

DR. BIPLAB DASGUPTA: What I am 
saying is that if it were not CAG report, 
why should he bring it out the name of 
CAG. Because there is a paper there, they 
will put it up. We do not want it to be 
judged in a veckless manner, in the casual 
manner, to invoke the name of CAG. 

THE VICE-CHAIRMAN (SHRI] JOHN 
F. FERNANDES): Ahluwaliaji, please 
conclude now. 

SHRI S.S. AHLUWALIA: I will, Sir. 
They have challenged my authenticity. Sir, 
1 have quoted this from the CAG Report 
No. 37, dated 31st March, 1996, West 
Bengal. This is number one. (Interruptions) 

Number two, I am quoting from Report No. 
4, 31st March 1996, Government of West 
Bengal. 

SHRI K. YERRAN NAIDU: Can I speak 
for a minute? 

 

THE VICE-CHAIRMAN (SHRI JOHN 
F. FERNANDES): Yes, Mr. Minister. 

SHRI K. YERRAN NAIDU: Whatever 
report it is, it is actually tabled in the State 
Assembly, and that is the pucca report. 
Meanwhile the Comptroller and Auditor 
General writes letters to the State 
Government. They give some information 
and it goes on like that. They compare it 
and finally they place the report in the 
Legislative Assembly. Central audit reports 
are placed in Rajya Sabha and Lok Sabha. 
These are the reports which are final. 

SHRI SURINDER KUMAR 
SINGLA: I would like to know from the 
Minister ...(Interruptions)... 

LEADER OF THE OPPOSITION (SHRI 
SIKANDER BAKHT): Is the Member 
taking part in a debate or is he making 
some submission? I do not think it requires 
a debate at this stage. (Interruptions) 

THE VICE-CHAIRMAN (SHRI JOHN 
F. FERNANDES): The Government wants 
to clarify, when the 
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Minister wants to say something, I cannot 
obstruct him. 

SHRI SIKANDER BAKHT: Will they 
clarify on a letter also? (Interruptions) 

THE VICE-CHAIRMAN (SHRI JOHN 
F. FERNANDES): This is a very relevant 
point and it has been challenged by the hon. 
Member. 

SHRI SIKANDER BAKHT: This is not 
the time. (Interruptions) 

THE VICE-CHAIRMAN (SHRI JOHN 
F. FERNANDES): I have said so. The 
speaker should not be disturbed because 
other Members also will have a chance and 
at that time they can clarify. When the 
House was agitated, what can I do? Yes, 
Mr. Singla, any point? Let him complete 
otherwise. 

SHRI SURINDER KUMAR 
SINGLA: I wanted to know from the hon. 
Minister whether the CAG communication 
to the State Government could also be 
considered part of the report. He was 
making some observation. 

THE VICE-CHAIRMAN (SHRI JOHN 
F. FERNANDES): Please sit down. 
Ahluwaliaji, the hon. Minister will reply in 
the end. 

SHRI S.S. AHLUWALIA: The hon. 
Minister said that I am quoting form the 
communication. No, it is not a 
communication; It is not a letter. It is a 
report. It is a photocopy of a report which I 
have taken from the Parliament Library. It 
is the same report which you are holding in 
your hands. I am quoting from the same 
report. These are not communications. 
These are not letters. ...(Interruptions)... 

SHRI K. YERRAN NAIDU: These 
things are mentioned in the report. 
...(Interruptions)... It is pucca. ... 
(Interruptions)... 

SHRI S.S. AHLUWALIA: So this is 
pucca. Please bear with me. I am quoting 
from that. You please see the report. Then, 
Sir, I quote from page 88 of Report No. 4 
with regard to the Panchayat Department: 

"Test-check of account of the ZP in 
October 1994 and July 1996 revealed as 
under: 

Of Rs. 107.28 crores, Rs. 42.21 crores 
were withdrawan by self cheques and kept 
in the savings bank accounts in seven 
different banks during the period from 
1989-90 to 1995-96 for allotment to Gram 
Panchayats by the ZP direct. The amount so 
segregated from the fund of the ZP was 
shown as expenditure without its acutal 
utilisation." 

Am I correct? Is it written there? It further 
says," No Cash Book was maintained for 
the transaction held in the banks since 1989-
90 and the amount kept in the books thus 
remained out of account. In January 1996, 
Rs. 1.43 crores held in six out of the seven 
bank accounts were transferred to Personal 
Ledger Acounts of the ZP. The pass-books 
in respect of savings banks accounts were 
not produced to Audit though specifically 
called for. As such, the extent of deposit to 
the savings accounts, withdrawal therefrom 
and interest accrued from time to time were 
not ascertainable." Is it not correct? This is 
written in the report. Is it not corret? 
...(Interruptions)... The State Government's 
reply is ...(Interruptions)... i These are the 
two reports of which I have taken the 
photocopies. These are authenticated CAG 
reports which were place before the 
Government and before the House. I have 
taken photocopies of these reports. So, you 
cannot challenge these reports. 
...(Interruptions)... Sir, then the Minister 
says that the matter was referred to the State 
Government in July 1996 and a reply has 
not been received. Then, Sir, on the next 
page it is written, "As against total fund of 
the Rs. 1702.89 crores (NREP: Rs. 182.88 
crores. RLEGP: Rs. 298.27 crores and JRY: 
Rs. 1221.74 crores) received by the 16 ZPs 
between April 1983 and October 1995 the 
amount earmarked for Social Forestry 
Scheme was Rs. 83.25 crores of which an 
expenditure aggregating Rs. 73.50 crores 
had been incurred by the ZPs as of March 
1996, while the figure of 
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expenditure under the scheme as 
furnished by the Government was 
Rs. 220.51 crores even up to 1994-95. 
The wide discrepancy between the figures 
as per accounts of the ZPs and those 
according to records of Government was 
yet to be reconciled by the Government 
as of September 1996." So, what more 
information do you want in this case? 
Where has this money gone? Who has 
taken away this money? 
...(Interruptions)... Sir, they arc saying that 
their partymen have not taken this money. 
Then who has taken this money? 

Sir, at page 98 of the C & AG Report 
No. 4, it is stated, "No evaluation of the 
project was ever made. Government stated 
(May, 1996) that owing to non-submission 
of Annual Report by the Z.Ps., the 
programme of Social Forestry could not be 
evaluated. 

This notwithstanding expenditure of 
Rs. 36.76 crores for over a decade by the 
9 Z.Ps. the impact of Social Forestry on 
the State's ecology as well as on the 
socio-economic lives of the rural poor 
remained unassessed." Whose 
responsibility is it? Sir, I: Whose 
responsibility is it? Nobody knows where 
the money which is allocated for the uplift 
of the poor people, for employment 
assurance scheme, for social forestry, for 
Scheduled Castes and others has gone. The 
Bengal Government is ruled by Sarvaarhara 
party and it is this party which is talking 
about the poor. Sir, there is a programme 
— food for work. The Z.Ps. did not 
undertake physical verification of the stock 
so far and were also not aware whether the 
foodgrains were fit for' human 
consumption. This is not my remark. This 
is a remark made by the C & AG. They are 
also not aware about the quality of 
foodgrains which are in stock for 
distribution to poor people who come there 
and work for the whole day just for a bowl 
of meal. They are talking about meal. They 
arc talking about cloth and houses. They do 
not know even whether it is fit for human 
consumption but they talk about poor 
people and say that they are champions 
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 for the uplift of poor people. Can they eat that 
food? Who is going to check all these 
things? These are only two reports — No. 3 
and 4 of 31st March, 1996— from which I 
am quoting. I do not want to quote any 
other report. I am only interested in 
knowing where this money has gone. Why 
have the people of India given power to 
such people through Article 202 and 206. 
For audit and such maintenance ot records 
to streamline the entire thing. Where is the 
money going? You people are worried 
about imposing Article 356 in Bihar. Why 
not in West Bengal? ...(Interruptions)... 

SHRI GURUDAS DAS GUPTA: Sir, I 
agree with this. My humble appeal in this 
House is, let them do it and later on they 
will understand the repercussions ... 
(Interruptions)... 

SHRI S. S. AHLUWALIA: Mr. Gurudas 
Das Gupta, you were not there. You were 
not here, I said that through mischief, 
through your slogans and through mikes, 
you can stop, you can throttle the voice of 
the people of West Bengal. But, you cannot 
throttle the voice of this Parliament. We 
have got the right to discuss this 
matter...(Interruptions)... 

SHRI ASHOK MITRA: Unfortunately 
you do not have a vote in West Bengal... 
(Interruptions)... We cannot import voters 
from the rest of the country in order to 
please you ...(Interruptions)... 

THE VICE-CHAIRMAN (SHRI JOHN 
F. FERNANDES): Mr. Mitra, you have 
given your name. You can speak when 
your turn comes. 

SHRI S. S. AHLUWALIA: Mr. Mitra, 
this is for your information. I do not know 
whether you are in the Politbureau or not 
...(Interruptions)... You know only 
economics and that is bad economics ... 
(Interruptions)... 

SHRI ASHOK MITRA: At least, I did 
not learn it from Mr. Ahluwalia ...(Inter 

ruptions)... 
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THE VICE-CHAIRMAN (SHRI JOHN 
F. FERNANDES): Mr. Ahluwalia, please 
conclude. There arc more speakers from 
your party. 

SHRI S. S. AHLUWALIA: Sir, through 
this House, I just would like to inform that 
Bengal is the only State where the Congress 
is contesting alone and the other 14 parties 
are contesting against the Congress and in 
spite of that we have got 40% votes. 

SHRI SURINDER KUMAR SINGLA: 
Yes, Do not challenge us. 

SHRI S. S. AHLUWALIA: The Con-
gress is so strong in Bengal. Do not talk 
about all these things ...(Interruptions)... 

You just segregate yourself and contest 
alone and see your fare where you land, 
whether in the Bay of Bengal or in 
Andaman and Nicobar. 

 

SHRI ASHOK MITRA: You have been 
trying for the last 20 years and you try for 
the next 15 years ...(Interruptions)... 

 

SHRI S. S. AHLUWALIA: Sir, Mr. Jyoti 
Basu's Government first came into power 
on 21st June, 1977. I remember that. They 
have governed for more than 20 years. 
What have they achieved? This is a scam of 
more than Rs. 2,500 crores. It needs 
immediate attention of the House and the 
Government. Again, the Home Minister 
will say that they need a request letter from 
the West Bengal Government, whether they 
can institute a CBI enquiry or not. I know, 
the law says that. But, where the 
Government itself is a party, they are in 
conspiracy, they are looting public money, 
what should be done? When you, the 
Central Government, are sending money for 
the poor people of West Bengal, why will 
you not take cognizance of it? Why will 
you not constitute an Inquiry Committee 
headed by a CBI officer? You must do that 
and invoke Article 356 in West Bengal 
...(Interruptions)... 

SHRI GURUDAS DAS GUPTA (West 
Bengal): Excellent idea! You are welcome 
...(Interruptions)... 

SHRI S. S. AHLUWALIA: Sir, I know 
their strength. Out of my 48 years-—which is 
my age today—I have spent 28 years ,in West 
Bengal, in the den of CPI(M). Since my 
student life I have been fighting against the 
Marxists' tyranny. I know their trend. I know 
their threats. I know everything. 1 understand 
their psyche. They will react. But, they cannot 
throttle the voice of Parliament. We demand 
an inquiry into this matter by the CBI, and 
invoke Article 356 in West Bengal. Thank 
you, Sir. 

THE VICE-CHAIRMAN (SHRI JOHN F. 
FERNANDES): Thank you, Ahluwaliaji, 
Now, I would call Shri Ish Dutt Yadavji. 

�� &' �( ��� :  	���� �����YR ��, 
��Z�� �%�8� ��  ���! �(��� 	+, �(��� ����� ��  
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5o��� �� ���� �� ��� �� �I��ह �ह�� �� u� 
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�� &' �( ��� :  ��!�� �� �� 1994-95 /� 
1995-96 �� ����%. ह� �� ����%. 	+ �AT)	� �(��� �� 
����� �� 58(�� �� �' ह�, ����  ��	J �� 58(�� 
�� �' ह� /� ����  {��� H� ��  ��3��� ���� �� 
58(�� �� �' ह� /� �� ��-�ह� 	+ ��� ह� ���� 
�� 58(�� �� �' ह� 	� �	=�� ह7( �� ���% �(��� �� 
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ह3� ह���, ह3� ह�, ����� *�	+ ��� ��#� ���� ह�� 
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��H����J � �� ����� 	+ ��?	���� ��� 
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�� ह	 ��� ��+��? *� ��ह �� ��' ��� 
�ह  ह�� u� �ह�3����� �� /� ��� ���J �� 
���� ��)�� 5�% ��! ह�, ����  ��� �� *� 
��ह �� ��' !��B+� �ह  ह�, �p �ह  ह�� 
����  ��� ��' ��� *� ��ह �� �ह  ह� �� 
F�� �� �� B�*��.� ��� ��, *���  ��,� 
����� �� ��' ��� *���� ;��..�;�� �� 
��?	���� ��H����J �� � �� �� DAE 
��?	���� ;�� B���.� ��  ��!� ह�(, B���.� �� 
�F� *I%��% �� �3���� ह��� ह�� �� 
*I%���% �	���� ह��� ह� �ह *I%���% �ह  
�	��� ह�� ��i �����J �� /� ��H����J 
�� 	��7�� �� ह��� ह�� 	�). ��  	ह��� 	+ �� ���� 
��� ���� ह� *��� �� �� 7�%��*� �� ��� 
����� ��� -�*��AI8� '� 	+� ���� �C.{ 
-*��AI8� '� �� !(B 31 	�). ह��� ह� /� 
	�). ��  	ह��� 	+ ह� �� �� I�� ����� �� 5��8 
����� �� �ह ���� ���� ह� �� �� ����!( ह�, 
�� 5���0K� ह� ���� ����� �� �� �7�� �� 
�����? ���� �7�� ���� 	+ ��M��' ह��� ह�� 
/� �� �� �(��� ����� �� ��M��' �ह  ह�, 
�ह�( �� ��(]�� �� ����� ह� /� �ह�( ��(]�� 
�� ����� �ह� ह�, �ह�( ����� ���� ��%s 
�� ����� �ह� ह� � ���� ��%s �� ����� 
�ह� ह�, ह� ����� ��  ��	�� ह ��M��' ��� 
ह� �� ��� ���� ���� D8. ��  �(� 	+ ��� ह� �� 
���� ��3��� �� �� ��� ���, ���� 
7�%��*� �� �� ��� ���? ��� �LF��� ��� 
�� �ह �ह� ;� /� �ह� �ह �ह ;� �� �� 13 
��iJ 	+ -( B �� B�*��.� ह3� ह�� �� �� ��� �� 
�(��� 	+ B�*�C. �ह  ह3� ह� /� �ह�� ��� 
B�*��.� �ह  ह3� ह�� �� � �����+ ��	 ह� 
�� �� B�*��.� ह��� ह� /� � B�*��.� 
*���! ह��� ह� �� ����� �� 	��7�� ह��� ह�� 
)�ह� �(��� �� ����� �ह�, )�ह� ��� 5��8, 
)�ह� 	Y 5��8 � ����;�� �� ����� �ह�, 
��' ����� �ह�, ह� ����� �� 	��7�� ह��� 
ह�� ���� �C. ��  �(� 	+ ��� F�� �	���� /� 
����� ��� ���� ह� �� �:� �� �� ��+��� ��� 
�;. ��.  ह��� ह�, �	�� �� ��	 ह��� ह�, ��� 
��� �y��� 83F �� ��� /� ����� ह� �' 
�� �7�� �:� �ह ���� ह�� ����� �� ���� 
���� ��S� ह� ���� ह�� ह D�ह���� ��M��' 
ह��� ह�� 	� ��G�(� �� ��� �ह  ����, ���7� 
�� ��� �ह  ����� ��G�I� /� ���7� �� �� 
�� ���� �� �3�I� *��(	�� ह��� )��ह�� ����� 
���� ��  �ह� 	+ 0� ह�? ���� ��  �ह� 	+ ह� �� 
	�). 	+ ���� �	�� /� 	', �7� /� �3��' 	+ 
�:� ���' ���� ����� �ह �:� ���� ��
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�ह ���� ह�� ह	��� �	W �� ���)�� �� �ह� ह� 
���% �(��� ���.	+% ��, �� �ह+�� �� ���� �� 
�3F��� ��� �� ह�� 	� �	=�� ह7( �� �� ���� �� 
��3��� �ह  ��� ��� *���! �� 	��7�� ह��� 
ह�, �(��� ����� �� �� 	��7�� �ह� ह� /� �(��� 
����� �� *Iह  	��7��J ��  )��� -( B �� B���.� 
��� ह�� �ह  �3F��� �� 5	�o �ह  ह�� �� 
�ह�3����� �� ��!�� �� ����� ����% �" �ह� ;� 
	� ���� Y�� �� �3� �ह� ;�� ��!�� �� ����%. 	+ 
�ह  ह �ह  ह� �� �(��� ��  ���� ��?	���� 
��H��(�� ��, �(��� ����� ��  	3Q 	(W� ��, �(��� ��  
�	���%� ��, ���� �� ���� �� �3F��� ��� ह�� 

�� �
0 �
0 Aह������� :  -�B� ��� 	 	+ 
��� ह3� ह�..... ( ����� ) 

�� &' �( ��� :  �� �� �� )��J �� !� 
��; �	���� )�ह�� ह�� /� ��� �� ���� �4)� 
�)¥� �3��� )�ह+�� �� ह	 �' घ(%� �� �3�� ���� ह�� 
ह	 �ह3� �(R�� 	+ ����� )�ह�� ह�� ��� �4)� �)¥� 
�3��� )�ह�� ह� �� ���� �3��� �� ���� ह�� 

�� �
0 �
0 Aह������� :  ����� �)¥� 
����  ��� ह�? ��,�� 12 ��� �� �� �� ह� /� 	� �� 
ह7(, �ह3� �3� �ह� ह�� �3���� ��*�, ह	 �"�� ��+��? 
�� &' �( ��� :  	�I��, *� �(�(H 	+, �(��� 
��H�� ��� 	+ ��(]�� ��%s �� ���R �� ��%s ह�, 
����  ���� 5���� �� ��� ��� �� �� ))S ह3'� 
*Iह  �� ��I�3a( ��, ��� �� �� ह	 ��)�� �� 
�ह� ह� B�*��.� �� /� *��� 5���� �ह�( �� ��� 
��� ह	 *� ��� �� *(��� �ह  ���� ह� �� ��() � 
���' ���� ����� ����� )�ह� ���� ��() ���� 
/� 	� �	=�� ह7( �� ���% �(��� ����� �� *��� 
��,� ह%�� ���� �ह  ह�� ����� ��() �� ��$�C. 0� 
�������? ���� -� 0K� ����  ��	�� ह�, )�ह� 
��0!0��0 �� ����%. ��# ����! � 	���� 	(W� 
�� �� ��� 	( ��� �" �����, ह ���� �p ह�� 
��0��0�'0 ��  ��� ��' �3�� ¨3	�� �� �ह  ह� �� 
�ह �ह  ��' �7��� !��B+� �� �� �ह  �!(��, ��R©7 
�� ह� ह�, �� �� ��� ��  ��	�� � �� ह�� 
��0!0��0 �� ����%. � �' ह�, 	���� 	(W� �� �� 
��� � �� ह�� �� �� �� *��� ह� �p ��	�� ��� 
ह� �� ���� ���% �(��� ���.	+% ��  ��� �� /� 
����  ��� ���� *�� ��.�� ���� ���U( % 	+ 
d�(�-� �� ���� 0� �7�� ��8 ��  �I�� ���% �(��� 
���.	+% ह� ह� ����� ��.�� ���� ���U( % #��� ह�� 
	� 	���� 8��W� �� �� ª� �� �?	�� ���� ह7( 
��G�� ह� �3F ह� ����� 0� �� 
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���ह�o �� ���� ह� �� �ह� ���� �����+ 
ह�, �� �����J �� ��.�� ���� ���U( % �ह  
#��� ह�? ��.�� ���� ���U( % #���� 	��7�� 
ह��� ह�� ��� ��.�� ���� ���U( % �ह  #��� 
��!(�� �� ���� ����� �� 80 5��8� ���� ���� ह� 
��i �����J �� �ह ��� ��ह �� ����� �� ���� 
�:��� /� ���ह� �� ��' �� ��	 �(�� �ह  
ह���� *���!, 	�I��, �4,� ह3� �#���J 	+ �� 
�	�)�� ,��� ;� ���� ��8 �� ���� ��  ��	�� 
/� ��8�C �� ��  �(��� �� ���� ��  ��	�� !� 
P	 �� A�;�� ���� ह��� ;�� �4,� ह� ��Z�� 
�%+8� ��  x��� ����� �� Y�� ��XC� ��� 
�� ह� /� 	���� ]�	�o R�W ��x��� 	(W� �� 
�� �� Y�� ��XC� ��� �� ह� /� *� ��� 
	+ *� �� �?����� �� ))S ह� �ह� ह�� 	�I��, 
*���! 	� ��H� �	 �ह  ���� ह3! ����  	�Y	 
�� *� ��� ��  ��	�� ���� ह ��)�� ���� ह7( 
�� �(��� ����� ���� �� 5��� -( B ��  
B�*�8.� ���� 	+ ����� ��C� �ह  ह� /� � ��' 
*� 5��� �� �(��� ����� �� ���)�� ह��� 
)��ह�� 	� /� 	��� ��%s P$%�)�� ��  �#��- ह�, 
��?5������ ��  �#��- ह� ����� ���� ����� 
�� ���� ��  �#��- P$%�)�� �� ���� �����, 
���� ����� �� ���� �� ������ ����, *�	+ 
ह	 ��� �ह  ���� ह�� ह �ह3� �:� ��C ह�� 
	���� �ह�3����� �� �� 	� ������ �F( �� �� 
��G�(� ��  �2� �� ������� �ह  ह��� )��ह�, 
��.�	 ��  �H�� �� ������� ह��� )��ह�, 
�4,� ���)�� ह��� )��ह� ���� ����� �� 
�� �ह ����� P$%�)�� 	+ ��9� ह� �� M�� ह� 
���� P$%�)�� ��  �H�� �� ���)�� ह��� 
)��ह� ����� �� ���� �p ��	�� ह�, ��0!0��0 
�� ����%. ह�, 	(W� �� �� ��� ह� �� 	� ह 
�	=�� ह7( �� �(��� ����� -( �x ��  B�*�8.� 
��  	�	�� 	+ � ��.�� ���� ���U( % 	+ *� ���� 
�� �	� ���� 	+ ��' ���� �ह  �� ह� 0J�� ��� 
��  �	 	+ *� ���� �� ��3��� ह3� ह� �:� 
����� ��  ��	J 	+, #�~�I� ���� 	+, 10 ��# -3 % 
�:� ����� ��  ��! ���� #����� 	+� ���� ���� �� 
����� ह3� ह�� ( ����� ) 

�� �
0 �
0 Aह������� :  2500 ���: 
F�� �#� ��� .... ( ����� )r 

�� &' �( ��� : �ह� �� 	� �ह �ह� ;� �� 
��� ���)�� �� ��!�� ����  ��.��� �� 
�����J �� �� �?�� *��ह�� ह� ��!��� 	� *�	+ 
��T��� �ह  �#��� �� ��C ह�, �� ��C �� 
���	� �ह�� ह3! ह� ���� ��)�� 5�% ���� ह3!, 
���� ��� 
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�	�9� ���� ह3! �7�: ह ��ह�� �ह� ह7( ��  ह 
�� B�*�8.� �- -( �� ��� �� ह�, ह ��' 
���	�� !0%���%� �ह  ह�� ��' ����H ��  
�I��.� �ह  ��� ह�, ������+� ह� ���� ह�, 
����H��� ह� ���� ह�� 	��� 83F 	+ �ह� ;� 
DAE �� *(%+8� ��#� ���� ह�, *���� ��#� ���� 
ह�� ���% �(��� ���.	+% �� *���� ��- ह�� ���% 
�(��� ���.	+% �� ���� �4,� ;� /� �� �3 , 
�IहJ�� ��� ह�, �ह ���� �� �ह� 	+ ��� ह�� 
*� 8@�J ��  ��; 	� ����  5�� ���� 5�% �� 
�ह� ह7(, ���� 	3=� *� ��C �� ))S 	+ ��� ���� 
�� ���� ���� HI���� 

THE VICE-CHAIRMAN 
(SHRI JOHN. F. FERNANDES): Before, I 
call Shri Surinder Kumar Singla, I would 
like to take the consent of the House to 
permit Shri Radhakishan Malaviya, to 
come and be in the Chair. 

SOME HOM. MEMBERS: Yes. 

 

[The Vice-Chairman (Shri Radhakishan 
Malaviya) in the Chair] 

 

SHRI SURINDER KUMAR 
SINGLA: Sir, I am extremely unhappy and 
pained that the hon. Minister has not 
presented the facts, which he was supposed 
to present. The country does not expect 
such a trash statement from the hon. 
Minister. The whole nation is exercised 
over the bigest scandal of the centuary in 
West Bengal. It is bigger than the fodder 
scam that has taken place in Bihar. Both the 
scams were discovered out of the C.A.G.'s 
report. In both the cases, the C.A.G. report 
has said that the Treasury is being looted 
and there is no audit of the accounts. I was 
surprised when a friend like Shri Yadav 
said that I was provoking him not to speak 
the truth. In fact, I was provoking him to 
realise that it is the money which belongs to 
the poor people of West Bengal and they 
have a right to claim. Sir, I would like to 
remind the House that the Member of the 
West Bengal ruling party have normally 
raised issues on scams, right from the 
Harshad Mehta to many other scams and 
have said whatever they wanted to say. But, 
they have never used this House to raise the 
issues relating to the Poor people. You pick 
up the records 



 

of the House and you will find that they 
only raised issues only on one scam or the 
other. Now, the biggest scam of the century 
has occurred in West Bengal. In the first 
instance, they did not allow it to be raised 
saying that it was sub judice. When it is 
being discussed today, my colleagues, 
particularly Shri Ahluwalia and Shri 
Vayalar Ravi have presented facts and 
highlighted the C.A.G, remarks that it is not 
only a case of diversion of funds, but also a 
case of siphoning off of the funds. It is not 
really in terms of which report says what. 
The Report of March 31, 1996 says: 
Whereas Rs. 42 crores and Rs. 107.28 
crores had been received by the Zila 
Prishads between 1990 and 1996, they were 
withdrawn by self-cheques. Kindly mark 
'self-cheques'. Self-cheques were kept in 
Savings Bank Accounts in seven different 
banks for allotment to Gram Panchayats. 
The hon. Member, Shri Yadav, has said that 
they were kept in P.L.A. Account. I would 
like to know from the hon. Minister 
whether this particular technique is 
permitted by the West Bengal Government. 
I would also like to know whether it is 
prevalent in any other State in India. 
Wherein he says about the local audit. I 
would like to know whether this practice of 
local audit of the PL account is prevalent 
anywhere in India. Why should it be 
allowed in West Bengal alone. It is a 
designed instrument. This practice was not 
permited. They say that it is an authorised 
one. They have diverted funds. It is 
absolutely illegal. The PLA has not been 
permitted by the Accountant General of 
West Bengal. They have operated this 
account without the permission of the 
Accountant General. They say it is legal. 
They say that it is a transparent method of 
functioning. Are they not really looting the 
treasury of the State, the people's money? I 
would like to know from the hon. Minister 
whether this PLA practice has been there 
anywhere in India. If so, to what extent? 
What is the total flow of funds from the 
Central Government to various State 
Governments? What is the total amount 
used by the PLA technology 

designed   by   the   Government   of   West 
Bengal? Thia is the most serious aspect. 

The second most important fact is all 
these accounts are not audited. The bills 
which are supposed to be submitted for 
audit purposes are not audited for 12 to 13 
years. How can a person say that the 
accounts which are not audited to be the 
correct ones? The C&AG in its report and 
the annual review the working of the 
Treasury in West Bengal from 1992—95 
says that accounts were not audited for 10 
years. This is not my report. 

Now, the point I am making is about a 
sample check. A sample check was ordered 
in 15 districts. The State Government 
officials did not cooperate for a checking. 
This is the high level transparency. They 
were not allowed to check. They did not 
cooperate with the inspection officials. 
They had to suspend the activity. How 
would you check whether particular funds 
allocated for particular purposes are being 
spent or not? Are there enoguh proofs? If 
this has been done, then, you are justified in 
going the people and in telling them who 
has looted the poor people's money. As my 
hon. friend Mr. Ahluwalia, rightly said, all 
Zilla Paishads and local bodies are being 
controlled by the CPM comrades and their 
cadres. You know how they get elected. 
They get elected by rigging Elections are 
rigged. They control the treasury. They loot 
the treasury. This loot has been going on for 
years. How can they claim from a high 
moral platfrom that they are fighting 
against corruption? How can the most 
corrupt people give lectures to the 
countrymen. It is a shameful act. It is a 
most shameful act. Anyone would agree 
with*mc. They ask the Bihar Government 
to go. One would like to ask them. Why 
don't they hand over this whole enquiry to 
the CBI? There the CBI has started 
executing the court orders. The CBI is 
asking him to prove that he is clean. People 
have raised their voice against you. People 
suspected your honesty. You have high 
moral values. I don't want to quote from the 
world history. All Communist leaders the 
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world over have stashed away money in 
Swiss'banks. You take the case of Russia, 
take the case of China, take the case of 
Poland, take the case of Czech. Are you 
away from those Communist leaders who 
are stashing away funds? I know that you 
have such a brilliant member, Mr. Ashok 
Mitra, who can imagine and invent certain 
things which he had to fight. He wrote an 
article in the Pioneer. 1 don't rememer the 
subject. ...where Mr. Chidambaram wrote a 
letter to him saying, "Prove. Why is he 
inventing this kind of arguments?". That 
was a letter written to the editor of the 
Pioneer. My point is, you cannot.... 
(Interruptions). 

SHRI ASHOK MITRA: Sir, my name has 
been  taken  I  have  to offer  personal 
explanation.  (Interruptions). 

SHRI SURINDER KUMAR 
SINGLA: I am just paying tributes to him 
that he is a good writer, he can cetainly 
misinfrom the country. I have given an 
example. (Interruptions). If you want that 
example, I will put it before the House. 

THE ASHOK MITRA: Sir, he has cast an 
aspersion on me. I have to reply to it. He 
has said something about Mr. Chidambaram 
writing a letter to the Pioneer newspaper. 
He has said it as if I have not responded to 
it. I wrote back, "I accept the challenge. Let 
him go to the court and I will give him a 
suitable reply." And what was the essence 
of the matter? All I said was that Mr. 
Chidambaram, our Finance Minister, went 
to London and told the people, "Sirs, you 
have ruled us for 200 years. Please come 
back for anoher 200 years. We promise you 
high profits." This is all I wrote about Mr. 
Chidambaram. If I am wrong, let him sue 
me in the court. (Interruptions). 

 

THE VICE-CHAIRMAN (SHRI 
RADHAKISHAN MALAVIYA): 
Mr. Singla, please conclude. 
 

SHRI SURINDER KUMAR 
SINGLA: Mr. Chidambaram has challenged 
him by writing a letter in the same paper to 
the column of which he 
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contributed. If he has anything, he can go to 
the court. Why is he saying the challenged 
him? He challenged him in a letter in the 
same paper, in the Pioneer. Let him go the 
court. 

SHRI ASHOK MITRA: I have also 
challenged him (Interruptions). Mr. 
Chidambaram is your friend. 
(Interruptions). So his challenge is superior 
to my challenge. Whatever Mr. 
Chidambaram says is right and I am Ashok 
Mitra....(Interruptions). 

SHRI SURINDER KUMAR 
SINGLA: He is talking of London. He has 
to talk of London because it is his leader 
who spends three months in a year in 
London only. And in London also, he runs 
the West Bengal Government. 
(Interruptions). He goes and stays in 
London for three months. Mr. Jyoti Basu 
goes there every year.  (Interruptions) 

DR. BIPLAB DASGUPTA: Sir, is he 
talking sense? (Interruptions). 

SHRI DIPANKER MUKHERJEE: Mr. 
Singla, reserve something for the 8th, 9th 
and the 10th. Do not exhaust everything 
here. 

THE VICE-CHAIRMAN (SHRI 
RADHAKISHAN MALAVIYA): 
Mr. Singla, please conclude. 

SHRI SURINDER KUMAR 
SINGLA: The West Bengal Government 
does not really figure in our national 
perspective. I have quoted the facts. I have 
said, if you want to come out clean, you 
submit yourselves to a CBI inquiry; you 
submit yourselves to special CID team. You 
are suspect that you arc looting the 
Treasury. As Laloo Prasad Yadav 
Government in Bihar was doing this kind of 
treasury loot, so arc you. You are no 
diferent from him. 

Sir, the points I have raised are mainly 
three. Firstly, the PLA account was 
designed to loot the State Treasury; 
secondly, there was an illegal account. The 
third point I am specifically making is that 
there was no audit for years. This is all 
mentioned in the CAG reports over 
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a period. And the amount is 
staggering. It is not a small amount, Mr. 
Minister. If you have to really take a right 
and honest view on the matter, please look 
into it. It is something like Rs. 2500 crores 
And connected with this is the Zilla 
Parishad level controlled by comrades and 
other people. It is the poor people's money. 

Lastly, I would say that these points 
explain thai it i; government alised 
corruption; the Government is spreading 
corruption. It is really a shameful thing. 
Lastly, I would like to submit that if my 
friends believe in honesty, they should offer 
themselves to a C.B.I, inquiry. A C.B.I, 
inquiry does not require a nod from the 
State Government because the Central 
Government funds are involved. You don't 
have to seek the State Government's 
permission in this case because the Central 
Government's funds have been looted. You 
order a C.B.I. inquiry into the whole affair 
because there is total financial 
mismanagement. I would like to refer to the 
report of the World Bank. They have said 
that there is a total financial 
mismanagement, and through you. Sir, I 
request the Government to invoke article 
360 of the Constitution and take appropriate 
action. Thank you. 

SHRI SOM PAL: Mr. Vicc-Chairman. 
Sir, if we have a look at the whole national 
level, we can see for ourselves that if we go 
by the place occupied by various devices 
adopted by the Government officials and the 
machinery to bungle public money the rural 
development schemes would surely occupy 
the first place. It has become a most 
systematic method to eat up public funds in 
the name of rural development which has 
been accorded top priority in our scheme of 
planning and economic development. This 
has become the easiest way to embezzle 
money and use it for personal and political 
purposes. It was because of this thing that 
the former Prime Minister, Shri Rajiv 
Gandhi, had to make a painful observation 
that only 15 per cent of these funds, meant 
for the rural  development   and  various  
welfare 
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schemes, is utilised for the desired i 

purpose. We have been talking of these 
diversions, misutilisations and misuse of 
funds. Committee after Committee, in 
umpteen number of their reports, have 
observed the mass diversion of funds. They 
have highlighted the need for creating or 
having a monitoring mechanism so that 
proper utilisation of these funds in a proper 
manner and according to the laid down 
procedure is ensured. Incidentally, I have 
been associated with the Committee on 
Agriculture since its inception in 1990, for 
about six years, and we have observed this 
phenomenon in a big way. We have been 
going to the States to monitor the utilisation 
of these funds, particularly, the eastern 
States. When we had gone to monitor the 
level of implementation of the 
recommendations of the S.R. Sen 
Committee, set up by the Reserve Bank of 
India, and it was said in the report itself that 
after years, the Central Government should 
monitor the level of implementaion of the 
recommendations. This report came out in 
1984, and it was adopted by the Chief 
Ministers of the eastern States in 1986. We 
were pained to see that only a very small 
proportion of the recommendations made by 
the esteemed Committee, has been 
implemented by the eastern States, including 
West Bengal. Orissa, Bihar and eastern U.P. 
were not far behind in not implementing the 
recommendations. Suggestions and 
recommendations in most specific and 
unequivocal manner have been made to 
create and strengthen the existing monitoring 
system. But I may constrained to observe 
again that things have been going from bad 
to worse. They refused to improve. The most 
discouraging and disgusting fact is that it has 
become all pervasive. It is not just confined 
to West Bengal. All the States have been 
indulging in this without any exception 
whatsoever. There is no exception at all. All 
the schemes, which are known as the 
Centrally-sponsored schemes of the State, 
and for which funds are given by the Centre, 
such as the Employment Assurance Scheme, 
RLGP, RLEP, Rural 
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Development Fund, Jawahar Rozgar Yo-
jana, Rural and Tribal Health and Welfare 
Schemes, Million Wells Scheme, the 
Rajiv Gandhi Peyajal Yojana and other 
subsidies and incentives and, particularly, 
the Soil Conservation Scheme and Flood 
Control and Damage Scheme, have be-
come proverbially notorious in all the 
rural areas, in the hinterland, of the 
nation. Another painfully interesting fact 
is that these are no secrets now. Every-
body in the villages, the layman, knows 
about this gross bungling of funds. They 
are seeing .hat these funds are not being 
used for creating durable assests for 
which they are intended to be used. 1 
must repeat that West Bengal is not the 
only State. It is not the only State which 
is misusing or mismanaging or 
misutilising or diverting funds. All the 
other States have done it and they are still 
doing it. As I have already said, everyone 
has been defaulting in this regard. I will 
not go into the specific details of West 
Bengal. I wish to impress upon the 
House, all sections, all parties and the 
Government that there is a very urgent 
need to have a national scheme and 
regime of very stringent rules to enforce 
financial discipline. We must put a stop 
to this gross financial indiscipline. 
Everyone has expressed on this count in 
all Committees. All of my friends know 
it. I need not go into the details again. A 
very transparent and effective monitoring 
mechanism must be created with statutory 
authority to discipline the recipients and 
the users of these funds to make them use 
it strictly for the specified purpose in a 
specified manner and procedure. The 
procedures are already there. But they 
need a better monitoring and a more 
effective implementation with fixed 
accountability and responsibility at every 
level in terms of time 'and official 
position. So far as West Bengal is 
concerned, all the facts and arguments 
have been given by my learned friends 
here. I will not go into those details. It is 
not at all needed. What I am trying to say 
is that some infallible, transparent and 
effective monitoring   mechanism   with    
adequate 

 

Importance powers and teeth must be 
created immediately. In order to do this, 
the Planning Commission of India, the 
Central Govemment, the State 
Governments, the Parliamentary 
Committees, the Parliamentarians and the 
elected representatives at all levels must 
put their heads together. We must finalise 
such a scheme within a specified 
timeframe and as quickly and as early as 
possible. It is criminal on the part of 
everybody, including myself, to tolerate 
this fraud. It has assumed the dimension 
of a national fraud. If we go by the 
amount and the people involved, in my 
perception, it should be the biggest fraud 
perpetrated on the nation. Everybody, 
right from village pradhans to the top 
officials, to the political managers of this 
country, is colluding. So far as West 
Bengal is concerned, some diversion is 
there. Some mis-utilisation has been 
observed by the C & AG in his Report 
Nos. 3 and 4. The details have been given 
by the hon. Minister. I would, not repeat 
them.3.00 P.M. 

So far as this Personal Ledger Account 
device is concerned, as rightly observed 
by Mr. Surinder Kumar singla, it is a new 
technology. Such technologies have been 
perfected by all these States in their own 
ways. It is not peculiar to West Bengal. 
The system of Government — this is 
again for the reflection of all the hon. 
Members and Ministers present here — 
is run through a series of posts, offices 
and organisations and accounts are 
always operated in the name of these 
offices, organisations and posts. The 
personal withdrawal through a self 
cheque is totally alien to the functioning 
of Governments. If there was any 
difficulty being faced and observed by 
the West Bengal Government, they 
should have approached the Central 
Government. They should have taken the 
other State Governments into confidence 
to discuss an alternative and more 
feasible method of administering these 
funds. The phenomenon of carry-overs, 
late transmission of funds from the 
Centre to the States and in turn from the 
States to the district 
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Sir, as you are aware, the funds meant for 
rural development schemes arc kept in the 
Local Fund Account. 1 think it will be 
better to dispel one constant misinformation 
that has been given to the House that these 
are Personal Ledger Accounts. A substantial 
difference between the two accounts is this. 
As my friend has rightly mentioned, for 
opening up a personal . Ledger Account, 
C&AG's permission is necessary. But for 
keeping money in the Local Fund Account, 
prior permission of the C&AG is not 
necessary. [The Vice-Chairman (Shri 
Trilokl Nath Chaturvedi) in the Chair]. 

Sir, at the very outset I would like to 
clarify another point. A case is being made 
out as if the West Bengal Government 
invented this new technology of Personal 
Ledger Account to skirt the normal 
procedure of Government's functioning and 
financial management to divert funds that 
the West Bengal Government was receiving 
on account of rural development. Now Sir, 
the West Bengal Government is :i 
constitutionally elected Government. It has 
to function within the parameters not only of 
Central guidelines but also of the specified 
Acts which are enacted by the State 
Legislature. Being a State Government, it is 
primarily responsible to the State 
Legislature and the State Acts. Therefore, 
when the Central Government's orders, 
executive's orders in the form of guidelines 
and the provisions of the State Act come 
into conflict, it is the State enactment which 
prevails and it is in this background that the 
State Government had been keeping this 
money meant for rural development in 
Local Fund Account. This State Act, Mr. 
Vice-Chairman, Sir, was not the product of 
the West Bengal Government which came 
to power after 1977. This Act was enacted 
by the State Legislature in the year 1973 and 
the specific treasury rules and subsidiary 
rules which have been guiding these funds 
were created even before the first United 
Front Government came to power in West 
Bengal in 1967. The rules date back to 

level and down below is not very unknown 
to the Indian system. But we must find out 
some method rather than indulging in this 
diversionary tactics and technique so that in 
an official, accepted, approved and 
authorised manner we can carry over these 
funds to the next year. After all that is being 
done even now, but in an illegal manner. The 
Government and the system, which is 
responsible for carrying out things in a legal 
and constitutional manner, if they choose 
and collude to undo that law, undo that 
system and not only overlook but also 
violate all the procedures and laws, what 
example will we be setting before a common 
man, before a layman to behave in a 
disciplined manner? My request to all the 
concerned is this must be put an end to as 
soon as possible. What happens after these 
funds are sent to the Panchayat level, 
particularly to Pradhans? We come from 
villages. We know how it is done and how 
the funds are bungled. Then they go beyond 
the reach of the organisations like the 
C&AG. They cannot go to villages. They 
have essentially got to depend upon the 
certification furnished by the Government 
officers. This paper cover up technique has 
been very well perfected by these people to 
escape any scrutiny. So the need of the hour 
is, thai we all put our heads together. It is up 
to- the West Bengal Government, up to all 
the State Governments, up to all the Chief 
Ministers, up to all the Ministers and 
parliamentarians and the people's 
representatives and officials, to do it. Unless 
we end this farce and fraud perpetrated on 
the nation throughout these SO years, people 
will not forgive us. They will be forced to go 
into an uprise and nobody will be saved. 

'With these words, Mr. Vice-Chairman, Sir, 

I thank you for giving me this opportunity to 

speak. 

SHRI NILOTPAL BASU: Mr. Vice-
Chairman, Sir, the issue which we have been 
discussing since morning has been taken up 
on four occasions by one or the other 
constitutional fora. 
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discussed. The CAG audits the finances 
of State Governments, Central 
Government and we decide the Budget 
and we see to it how it is spent. Once a 
CAG report comes to the legislature, 
whether it is the Parliament, whether it is 
a State Assembly, the PAC examines it. It 
is an inalienable right of the PAC, it is an 
inalienable right of the State Legislature 
to examine it. Kumari Mamata Banerjee 
does not belong to the CPI (M), Kumari 
Mamata Banerjee does not belong to the 
BJP, Kumari Mamata Banerjee does not 
belong to any other party; she belongs to 
the party of Shri Vayalar Ravi. 

SHRI  JOHN  F.  FERNANDES:  She 
belongs to Lok Sabha. 

SHRI NILOTPAL BASU: By doing 
what she did, by driving the entire case to 
the High Court, she has encroached upon 
the legitimate powers of the legislature. 

THE VICE-CHAIRMAN (SHRI 
TRILOKI NATH CHATURVEDI): She 
is a Member of the other House. Why 
name her? You can say, a Member of 
Parliament from West Bengal. 

SHRI NILOTPAL BASU: But she 
belongs to a party and that party takes a 
position and she takes a different 
position. Naturally, they have to 
understand this thing. What is the 
implication? This amounts to an 
infringement on the legitimate rights of 
the legislature. Now, Sir, what was the 
plea made to the High Court? The plea 
was that a secret report of the CAG 
should be placed before the High Court 
because they do not believe in the rights 
of the legislature. The legislature could 
not be believed. Then the court, a Single-
Judge Bench, have an order and it was* 
referred to a Division Bench. The 
Division Bench said, "Nothing doing; 
there is Article 151 of the Constitution 
and the report has to be caused to be 
placed in the House by the Government 
and most normally through the Finance 
Minister of the particular Government." 
This is the position. Now, we have been 

1964. We have been hearing of figures and 
just like flies; crores, thousand crores, two 
thousand crores, four thousand five 
hundred crores of rupees have been talked 
of. When you quote figures, why should 
you put a limit on your imagination? So, 
Shri Ahluwalia came up with a final figure 
of Iakhs of crores of rupees. Mr. 
Chidambaram is not here. That would have 
solved many of our problems. Every day, 
we Members of Parliament, raise certain 
legitimate demands and the Government 
says that there is paucity of funds, we 
cannot do this and we cannot do that. In a 
particular State, if lakhs of crores of rupees 
are being diverted in this manner and if that 
could be nabbed, perhaps, the entire 
financial difficulties of the country could 
be overcome. So, I think that kind of figure 
quoting docs not really merit any serious 
response and I will not venture into that. 
But, Mr. Vice-Chairman, Sir, I am really 
upset with the manner in which a person 
like Mr. Vayalar Ravi has brought this 
Calling Attention Motion. So far as facts 
are concerned, we have no problem. We 
understand that there are political 
compulsions and certain things have to be 
done and it has been done. No problem, we 
can take care of that. But, Mr. Vice-
Chairman, Sir, a more serious 
constitutional issue is at stake. Now, day in 
and -day out, our friends from the benches 
there are running a crusade against judicial 
activism. They are saying that courts are 
encroaching upon areas which they are not 
supposed to. Now, Mr. Vice-Chairman, Sir, 
being a former CAG... 

THE VICE-CHAIRMAN* (SHRI 
TRILOKI NATH CHATURVEDI): I am 
afraid, if you want my advice, you will 
have to pay consultancy fees if the rules of 
the House so permit. I am here as a Vice-
Chairman. 

SHRI NILOTPAL BASU: Sir, I am a 
poor man. I am just referring to your old 
position. Sir, finances of Government is 
the sovereign right of the legislature to be 
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-saying that CAG is not the creation of any 
particular political party. It is a creation of 
the Constitution. Therefore, let the CAG go 
through it and after the CAG's final report 
comes, then let the PAC go through it. 
Then, if there is any serious problem in the 
PAC, definitely further action has to be 
taken. No doubt about that. Sir, to tell you 
the truth, another misinformation has been 
carried on and that is the local fund account 
where this money is kept is not audited by 
the CAG. Sir, it is the prerogative of the 
State Government to get the accounts 
audited by whichever agency it likes. But in 
1980, the then West Bengal Government, 
incidently Dr. Ashok Mitra was the Finance 
Minister at that time, decided in public 
interest that because it was a very big 
experiment for us in Bengal, — in 1978, as 
you know, a new system of Panchayati Raj 
started and because of that, a huge amount 
of money was handled by the Panchayat, — 
it would be unfair to get it audited by our 
own agency. Therefore, it is one of the very 
few State Governments which gets its 
Panchayat funds audited by the CAG and 
gets cash money from the State 
Government. It has to pay for the services 
through the Examiner of Local Fund 
Accounts who is under CAG. Therefore, the 
monies kept in the local fund account do not 
escape CAG audit as has been made out. So, 
Sir, the point is very, very clear that since 
1980, since the JRY scheme and other 
schemes, have been introduced as and when 
they have been introduced, money is going 
to the State Government. 

The State Government, in turn, deposits 
that money in the local fund account. This 
local fund account, at the Zilla Parishad 
level and at the Panchayat Samiti level, is 
being audited by the CAG. Now there is 
some delay in the auditing procedure. For 
that, the Ac-countant-General, West 
Bengal, himself has admitted before an 
Assembly Sub-Committee that there is a 
shortage of manpower and, therefore, there 
is some delay.   The   Gram   Panchayat  
accounts, 
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 which are audited by a State Government 
agency, are being audited and they are 
running on schedule. We wanted that the 
Panchayat funds should also be audited by 
the CAG. But the point is that the CAG 
audits those accounts which have a certain 
proportion. If it is much below that 
proportion, he does not audit it and he 
cannot go into it. Therefore, the Gram 
Panchayat accounts are not audited by the 
CAG.Certain allegations are made. Mr. 
Ravi has quoted from a report. Mr. 
Ahluwalia has quoted from a letter. With 
all humility,- we want to point out that 
none of these documents is authorised by 
the CAG of India. The report about which 
Mr. Ravi talked is actually an inspection 
report. It contains a very rough, sketchy 
form of ideas about how the treasury is 
being maintained. It is a compilation done 
by the AG's office from the Finance 
Accounts of the CAG and also from the 
treasury inspection reports of the AG for 
the same period. This annual review was 
prepared to enable the State Government as 
well as the treasury officers to take some 
measures on certain issues regarding 
treasury functioning. However, certain 
gross anomalies were detected by the State 
Government in this report. The figures 
which contained certain anomalies were 
subsequently revised by the CAG himself. 
For example, the closing balance, as shown 
in the report for the year 1990-91, was Rs. 
1,509.64 crores. But the CAG's Finance 
Accounts for the relevant year put the 
figures at Rs. 694.83 crores. Acutally more 
than 50% was not accounted for because 
the entire disbursals did not take place. 
Similarly, for the year 1991-92, as against 
Rs. 1,747.21 crores mentioned in the report, 
the figure given by the CAG's Finance 
Accounts was Rs. 738.15 crores. For the 
year 1992-93, as against Rs. 1,628.26 
crores, the figure given by the CAG was 
Rs. 758.69 crores. 

THE VICE-CHAIRMAN (SHRI 
TRILOKI NATH CHATURVEDI): Mr. 
Basu, you have to be a little bit brief. 
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convenience. This country has enough of 
problems. The best thing that we can do for 
ourselves at this juncture is to try and 
defend our institutions. People can come 
and go, parties can come and go, Gov-
ernments can come and go, but institutions 
remain. Once we denigrate and decimate 
our institutions, we will not be able to cope 
with the kind of frightening future that we 
are going to face tomorrow. So, at this 
juncture our approach should be to find out 
what the factual position is. Shri Gurudas 
Das Gupta has already given the br»ak-up. 
86% of normal transactions were through 
the treasury; Deposit Accounts—bulk for 
public sector organisations, etc. through 
Deposit Accounts; 8% of the money 
through Local Fund Accounts which arc 
audited by CAG; and finally, about 3% 
through PL Account. The latest reports that 
are available have been given in response 
to the Starred Question No. 102* by the 
Minister. It is true that there is diversion. 
But there is diversion in all States. Som 
Palji very highly pointed about some 
institutional mechanism. I think the in-
stitutional mechanism is what the Chief 
Ministers' Conference has decided. I don't 
know whether Ahluwaliaji and Raviji are 
aware of this but Shri Digvijay Singh of 
their party was present there. I don't know 
where Mr. Vishnu Kant Shas-tri is but 
Shekhawat Saheb attended that 
Conference. It is precisely for this reason 
that in the area of rural development, 
unless you have space for greater flexibil-
ity, your schemes cannot perform well. 
What was the spirit behind the 73rd 
Amendment Of the Constitution? It was 
that we cannot manage development pro-
cess from Delhi or the State capitals. Sir, 
money is going for JRY during the rainy 
season! 

Now, you tell me. It is a scheme which 
combines aspects of infrastructure building 
and wage-employment generation. Major 
projects that are undertaken are road-
building. Now, during the monsoon, can 
you build roads? So, what is happening? 
The Panchayats are spending that money 
for social forestry during that time 

 

SHRI NILOTPAL BASU: Mr. Vice-
Chairman, Sir, you have been following 
the debate. Many points have been made. I 
think you should bear with me because 
certain factual refutations are necessary to 
be .made. 

Sir, the documents that Mr. Ashok Mitra 
referred to and the points that he made are 
very valid. The difficulty is that we are 
discussing an issue which legitimately 
belongs to the State Legislature, to its 
PAC. It has wrongly gone to the Court. 
The audit process which is being carried 
out by the CAG at the present point of time 
is sought to be discussed here, in isolation. 
This is the difficulty in really having a 
debate in a manner which is not in 
consonance with the normal practice of the 
House. You pick up one State and start 
discussing the whole issue here, in this 
august House. I think we are doing justice 
neither to the constitutional implications of 
the issue nor to the dignity of this House. 
We are prepared to refute each and every 
factual information that has been dished 
out in this House. The procedure is very, 
very clearly laid down that the audit 
process is a continuous process. When 
initial queries are made, the State 
Government Department or the Central 
Government Department or any other 
agency that is being audited, come up with 
their responses and generally 90 per cent of 
the initial queries get dropped in this 
process. You will also agree with me what 
the implication of audit is. I don't really 
understand our friends like Ahluwaliaji. 
Yesterday we were listening intently to this 
debate on Bihar. What was his position? 
His position was that there is such a bad 
organisation called CBI, there is the worst 
officer called Biswas and so on. What is 
his position now? He thinks that justice can 
be done in this case of this great scam in 
West Bengal only if investigation is 
handed over to an agency like CBI and 
under an officer like Upen Biswas. I am 
not commenting on the credibility of CBI 
or anything like that. I am only pointing 
out that this is the approach. So, we start 
denigrating our institutions for political 
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States,    to    allow    flexibility    that    the 

schemes require, at the same time... 

THE VICE-CHAIRMAN (SHRI 
TRILOKI NATH CHATURVEDI): It is 
time for you to sum up. 

SHRI NILOTPAL BASU: Sir, please, 
because very... 

THE VICE-CHAIRMAN (SHRI 
TRILOKI NATH CHATURVEDI): Another 
two minutes, that is what you raised your 
finger for. 

SHRI NILOTPAL BASU: Sir, about five 
to six minutes. Please bear with me. 

THE VICE-CHAIRMAN (SHRI 
TRILOKI NATH CHATURVEDI): Five to 
six minutes! What about other speakers? 

SHRI NILOTPAL BASU: Sir, why have 
charges been made about the integrity of the 
State Government, about the manner in 
which they have dealt with the AG officials? 
Sir, with your permission, I would like to 
quote a letter written on 3rd December, 1996 
by Mr. A.N. Chat-terjee. Accountant 
General. He is wrning to the State 
Government officials: 

"Dear Shri Gupta, I am happy to inform you 
that my office has been able to finalise the 
finance and appropriation accounts of the 
Government of West Bengal for the year 
1995-96 well ahead of the scheduled target 
date. This would not have been possible but 
for the active co-operation and effective ef-
forts of the Finance Department. I would 
like to take this opportunity to place on 
record my gratitude to the concerned 
officers and staff involved in the 
compilation and redemption of accounts to 
my office." 

Sir, this is being contradicted by the letter 
supposedly written by the DAG on 18th of 
June. So, within six months, such a change 
of heart! Such a reversal of facts! Sir, that 
letter is an unauthorised letter, not 
authenticated even by the AG. 

Sir, you know, this kind of things arc 
very, very irregular. We do not want to 

and when subsequent money is coming, 
they are recouping back that money. This 
is perfectly legitimate and this flexibility 
has to be built into the programme. 
Because of the difficulty, all the Chief 
Ministers, Sir, I repeat all the Chief 
Ministers, irrespective of political parties 
have, therefore, suggested that this kind of 
Centrally-Sponsored Schemes should all 
be transferred to the States. Sir, this is an 
overall policy issue on which I think 
everybody should opine. It is not correct 
on our part to politicise the issue and 
approach the problem like that. The CAG 
itself has noted in its report as to why such 
diversions are taking place. Sir, 1 quote 
here from Report No. 1 of 1997, year 
ended 31st March, 1996. Under 10.7, the 
CAG has reported, "The details should 
indicate that in respect of almost all 
expenditure on grants, loans, and 
investment, the funds have been released 
only in the month of March. It is necessary 
to consider the functional impact of this 
practice." Sir, the CAG further notes, 
"Since the funds released in March to 
various organisations cannot be con-
structively spent during the year, it is not 
possible to conclude whether these funds 
were applied for the purpose for which 
they were authorised. It is also leading to a 
tendency to deposit the money in personal 
ledger account." 

Sir, this is the problem we arc faced 
with. Somebody was criticising the Central 
Government for this. I don't really do that 
because I have been associated wi;h the 
Standing Committee also. Sir, the problem 
is, the Central Government has no other 
option. They have to wait for the proper 
utilisation certificate from the State 
Government. And once they arc convinced 
that the money has been properly spent, 
they can release the final instalment of the 
money and that naturally drags on till the 
end of the year. Sir, this is the problem. 
Therefore, I think the only solution that we 
can work out constitutionally is, as the 
Chief Ministers' conference has pointed 
out, shifting the Centrally-Sponsored    
Schemes    to    the 
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be placed in the Assembly or in the High 
Court. Now where do we stand, Sir? 

THE VICE-CHAIRMAN (SHRI 
TRILOKI NATH CHATURVEDI): That is 
the Constitutional position. 

SHRI NILOTPAL BASU: When the 
Minister says that it is sub-judice, they have 
an objection to it. When we bring out issues 
related to the case, there is a problem for 
them. This is outrageous. In the CAG they 
have no faith and, therefore, the CBI should 
go into and private auditors should be 
allowed to go into the accounts of the State 
Government! 

SOME HON. MEMBERS: Shame, shame. 

SHRI NILOTPAL BASU: I hope, the 
AICC Session in Calcutta was the best; but I 
do not know. I am not a Godfearing man but 
only God can save this. 

Sir, my final point is that the taste of the 
pudding is in its eating. For the last twenty 
years, in this country and abroad, what has 
been the record of Panchayats and the West 
Bengal Government? How many researches 
have taken place cm the Panchayats system 
in West Bengal? How many internationally 
acclaimed researchers have worked on the 
West Bengal model? Sir, no money has been 
spent and everything has been diverted! 
Highest agricultural growth in the last ten 
years in the whole country! Sir, diversion in 
social forestry in 1978—only 9%. Forest 
coverage in West Bengal—more than 13 per 
cent, the highest in the country and more 
than the national average. I am given to 
understand that one particular newspaper is 
very concerned about all these things. It has 
been raising questions about all these things. 

They are quoting these audit queries just to 
come to a conclusions that there has been a 
big financial scam. I am given to understand 
that a particular Press was served with an 
Income-tax notice of Rs. 7.8 crores in April 
1996. That matter is disputed and has been 
referred to the Tribunal. Now, will it be fair 
on our part 

go into the details of the manner in which he 
has been functioning because he is an 
independent Constitutional authority and I 
think, invoking that letter here is most out of 
place and most out of taste. Now I come to the 
question of diversion, Sir. 

THE VICE-CHAIRMAN (SHRI TRILOKI 

NATH CHATURVEDI): I thought you have 

covered this earlier. 

SHRI NILOTPAL BASU: One more point 
about diversion, Sir. 

THE VICE-CHAIRMAN (SHRI TRILOKI 
NATH CHATURVEDI): The high point of 
restructuring institutions was really the juncture 
for you to wind up. 

SHRI NILOTPAL BASU: Very kind of you 
to suggest how I can structure my intervention. 
(Interruptions) Sir, apart from all these things, 
such wild charges have been made. I do not 
know where Mr. Shastri has now gone. 
(Interruptions) If I characterise BJP by... 
(Interruptions)... 

DR. BIPLAB DASGUPTA: It shows the 

lack of seriousness. If they are interested in the 

discussion, they should have been here. We are 

here. 

THE VICE-CHAIRMAN (SHRI TRILOKI 
NATH CHATURVEDI): Mr. Fernandes said 
that most of them are having coffee and that 
they are also watching on TV. (Interruptions) 

SHRI NILOTPAL BASU: Sir, he said that I 
have only this responsibility. If we start 
characterising the BJP how Shankar Singh 
Vaghela characterises the BJP, would it be fair? 
I will leave it to you. Finally, undaunted by the 
stand of the Calcutta High Court, which upheld 
the position of the State Government, now 
Kumari Mamata Banerjee has come up with a 
second application. The main contention of the 
application filed last Monday is non-belief in 
the CAG. She is now saying, "I have no faith in 
the CAG because they have colluded with the 
Slate Government." It also took the same posi-
tion on whether the CAG report should 



297     Calling Attention  to a [RAJYA SABHA| Matter of argent Public    298 
Importance 

desired results. Sir, when the UF 
Govemment was formed, it appeared to the 
whole country that the CPM would be the 
soul keeper of the Central Government 
because their General Secretary, Mr. 
Harkishan Singh Surjeet had been making 
statements as if he was the only sole saint in 
the country and the other political parties in 
the country were involved in scams, scams 
and scams. Sir, the scam which we are 
discussing today involves an amount of Rs. 
4,500 crores. But, the Press report which I 
have with me states that this scam will come 
up to Rs. 5,500 crores. It is a mega scam of 
the century which shadows and makes all 
other scams to look pigmy. Sir, we had the 
so-called Bofors scam of Rs. 64 crores 
...(Interruptions)... 

SHRI S. RAMACHANDRAN PILLAI 
(Kerala): That is why you'are worried. 

SHRI JOHN F. FERNANDES: I am 
proudly saying so. I am not worried because 
we cannot put things under the carpet. We 
have to discuss them and place the facts 
before the nation. In this way, we will have 
the support of the people for changing the 
system. Sir, I was saying that there was a so-
called B*cfors scam of Rs. 64 crores. Then 
we have the Urea scam of Rs. 133 crores. 
Then we have the second mega scam of Rs. 
950 crores in a Janata Dal-ruled State of 
Bihar. This scam is known as the fodder 
scam. Now, the biggest scam is under 
discussion. Sir, I do not blame the parties 
and the Governments. I have already said 
that. We blame the system. But, there is a 
limit to blaming the system. When Mr. 
Nilotpal Basu was speaking—he belongs to 
the CPM—I told him that the hon. Minister 
would cover up the whole thing and defend 
you. I have a reason for this because when 
last week we raised this matter in the House, 
the hon. prime Minister was here. He stood 
up and said that that matter was sub judice. I 
can understand if he says this at Dum Dum 
Airport but he said this in this Parliament. 
Today, we are discussing the 

to- conclude that this particular Press has 
embezzled and evaded tax to the tune of Rs. 
7.8 crores? ...(Interruptions)... 

SHRI DIPANKAR MUKHERJEE: Anand. 

...(Interruptions)... 

THE VICE-CHAIRMAN (SHRI TRILOKI 
NATH CHATURVEDI): Why are you 
disturbing your colleague? 

SHRI NILOTPAL BASU: Sir, such issues 
should be discussed with a little bit of sense of 
responsibility. Sir, we have created a 
precedent today in the House. Sir, could you 
find out a single audit report, either written 
here in this country or elsewhere in the world 
in which adverse hotings are not"there? Sir; 
the audit is a method to find out the 
shortcomings and . lacunae in the accounting 
procedures and to ensure that the quality of 
management improves. Sir, to conclude from 
an aduit report, per see that there is a scam, 
this can only be a work of a sick mind. 
Finally, Sir, I thank you for your indulgence 
and I conclude by saying that we will have to 
follow the CAG Report and what comes out 
from it and ensure that a proper discussion 
takes place on the Central PAC as well as the 
State PACs. We have to work and try to see 
that these institutions are really protected. 
Otherwise, this country has a very, very bleak 
future. Thank you. 

SHRI JOHN F. FERNANDES (Goa): 
Mr. Vice-Chairman, Sir, 
... (Interruptions)... 

SHRI SATISH AGARWAL: It was a good 
speech. ...(Interruptions)... 

SHRI JOHN F. FERNANDES: It is a 
cover-up, not a speech. 
...(Interruptions)... Sir, scams after scams have 
become the order of the day of late in our 
country. It proves that in the 50th year of our 
Independence our system has outlived. It is 
high time that we had a an introspection and 
saw that we changed our system. Sir, whatever 
cosmetics we may put over this system by way 
of economic reforms, by way of globalisation, 
by way of liberalisation, etc., we will not be 
able to achieve the 
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same matter. I thank the hon. Chair for 
giving a ruling because this House also has 
its own wisdom. It has its won jurisdiction 
to discuss national issues. No issue, 
however major it may be, can be convered 
or hidden in the garb of a judicial review. 
My comrades from the left said with 
authority and command that the West 
Bengal Government is a Government 
constituted under the Constitution of India. 
Well and good. We do not deny that. Now, 
the C&AG of India is also an authority 
appointed by the President under the 
Constitution. Articles 202 and 206 of the 
same Constitution also speak about audit of 
public funds in this country. I do not think 
that they should pick and choose and apply 
only certain parts of the Constitution as suit 
them. They have also to see, by saying this, 
they have defied and. defamed the same 
Constitution by which they swear. I have no 
objection to the diverting of funds. In the 
morning Shri Gurudas Das Gupta, was 
saying, when I was sitting in the Chair, 
"what do 

you mean by diversion of funds? It is a not 
misappropriation." Well and good, it is not 
misappropriation. It is not misappropiration 
provided you account for it, provided you 
produce the pass books before the authority 
for investigation, provided you bring bills 
for investing the money, for making 
expenditure for that amount and do not 
produce bogus utility certificates. We have 
debated in this House, where there is 
terrorism in States, the State Government 
machinery or the State Government 
Departments, the public works contractors 
are being coerced by the terrorists because 
they need funds and funds are being taken 
away by the terrorists. It has happened in 
Jammu and Kashmir. I have said in this 
very House that terrorists take away this 
money and out of fear the administration 
has to give a utility certificate though there 
is no work done. The Government of West 
Bengal is such a peaceful Government and 
it has the majority. They claimed that 60% 
of people are with them. We do 
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not deny that because they have collected 
the Opposition votes by forming a Left 
Front. In 1977, during the days of 
emergency, they came to power. We have 
no objection but the modus operandi they 
have adopted for the last twenty years to 
remain in power is most objectionable. 
They claimed that they had implemented 
the Panchayati Raj in 1978. Well and good. 
We have passed the 73rd and the 74th 
Amendments to the Constitution in this 
House in 1990s. Well and good. They are 
very much progressive. We have no 
complaint against it. The thing is, funds 
given by the Central Government for the 
alleviation of poverty in the rural areas 
belongs to the people of West Bengal 
irrespective of the party to which they 
belong; they may belong to left, right or 
centre. No Government in office has a right 
to usurp those funds for that particular 
party. What is happening in West Bengal is, 
in the name of Panchayati Raj they have 
cornered all Panchayati Raj elections—of 
course, they have done it through ballot, not 
through bullet because we accept the rule of 
law in this country. 

The fund has been diverted to the party 
cadres and that is the secret. But, now, the 
cat is out of the bag. That is the secret by 
which they are clinging to power for the 
last twenty years. I have no objection. What 
I want is, you fight election in a most 
democratic manner. Do not put your party 
above the Government. We have seen what 
has happened to the former USSR. There 
the party was put above the Government. 
What happened? The iron wall came down 
and the country disintegrated. Why? 
Because the party was put above the 
Government. The General Secretary of the 
Communist Party was the President of the 
country there. Now, this is what they are 
doing. Because this is something old, it is 
out of fashion. See what China is doing. 
They have developed. They have advanced. 
They are developing the rural economy. 
The so-called   liberatlisation   of   the   
Central 



301     Calling Attention to a [RAJYA 

Government and even the State 
Government, does not change the people in 
rural areas. It is for the people in urban 
areas. The entire amount of Rs. 4,500 
crores, which should have gone to the poor 
people, the have-nots in rural areas, has 
been snatched away by the party cadres. 
You have thousands of sweepers on the 
pay-roll of West Bengal Municipal 
Corporations. But, if you go and see the 
streets, only John Major has to come there 
and clean the city. I mean no offence to 
that city because I love that city. But, it is 
one of the dirtiest cities. Anyway, I just 
want to say that there are a lot of sweepers, 
but, in reality, there are no sweepers on the 
streets because the money has been 
siphoned off by the party cadres to remain 
in power. They are in power for the last 
twenty years. Well, that is the modus 

operandi they adopt in a democracy. This 
is not fair in a democracy. We cannot play 
that game in a democracy. 
...(Interruptions)... 

DR. BIPLAB DASGUPTA: This time 
you go and see Calcutta and you will 
yourself realise ...(Interruptions)... 

SHRI JOHN F. FERNANDES: I 
compliment Mr. Jyoti Basu and the then 
Prime Minister of Great Britain, Mr. John 
Major. Since the scam stands exposed, 
your party cadres will have to come to 
sweep it and clean it. I think, that is the 
point you are referring, to. 

DR. BIPLAB DASGUPTA: I thing, you 
are arguing against it...(Interruptions) 

SHRI JOHN F. FERNANDES: I am not 
arguing against it. I am saying ... 
(Interruptions) 

THE VICE-CHAIRMAN (SHRI 
TRILOKI NATH CHATURVEDI): Please 
don't interrupt. 

SHRI JOHN F. FERNANDES: Mr. 
Vice-Chairman, Sir, what I am trying to 
say is and what pains me is that the 
bureaucrats and politicians connive. They 
form a nexus. As per the Report, it is said 
in the press that out of Rs. 4,500 crores, 
Rs. 200 crores have been cornered by 
bureaucracy. That is their 
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     share, which they have got out of the total 
scam. This amount has been spent for 
lavish parties and vulgarity, which no 
Marxism or Communism permits. They 
have lavish parties in the evening, 
luxurious furniture, and so on. It is my 
report that bureaucrats in that city are 
worth anything more than Rs. 50 crores to 
Rs. 100 crores. Most of the properties are 
owned by them benami, either in the name 
of wife or, you know, I will not name 
them. Now, we are saying that the CAG 
has submitted the report. Some hon. 
Members rightly mentioned that the CAG 
has only pointed out that, it is not a 
prosecuting authority. The prosecuting 
authority is the State law and order 
machinery. But, when the Government of a 
State itself is involved in it, how can they 
prosecute themselves? While raising this 
issue, I have said about my State, Goa, 
also, when a Chief Minister is involved in 
a scam or in a racket, let it be of Rs. 10 
crores or of thousands of crores of rupees, 
how can the CBI go to the same person and 
ask, "Please give me power to prosecute 
you". Therefore, as I have said, we have to 
initiate or institute a mechanism, where the 
CBI can directly go and prosecute a 
person. Now, the CBI is acting under the 
Delhi Special Police Act, 1946, a colonial 
law. We are still using the same law. Why 
don't we change our law? When there are 
scams and scams and scams and when you 
have no federal system in the country, my 
State Government also says they are going 
to investigate us in Rs. 10 crores racket of 
an irrigation project, which is being 
litigated before the court, you better pack 
from Goa, get out from Goa. So, this is the 
problem. What I am trying to say is when a 
Government is itself involved in a scam, 
who will investigate the matter? Therefore, 
as requested by my hon. colleagues, the 
CBI should investigate the matter, because 
the State Government cannot prosecute 
itself. 

It is said that this racket has been going 
on for the last ten years. The so-called 
scam is going on. I do agree with you that 
the funds cannot be diverted. It 
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was said to be done in my State, Goa, also. 
Then, I got my first crow there. It was 
diverted to the funds of the State 
exchequer. The then Chief Minister of Goa 
said that he wanted to give salary to the 
Government staff out of that fund. So, I 
raised objection to that in the chamber of 
the Chairman, Smt. Margaret Alva was the 
Minister of Parliamentary Affairs at that 
time. We have seen that this fund has been 
diverted to a separate account, which 
cannot be diverted to the State funds. I am 
told that there are allegations of diverting of 
funds. Then it is used for things for which it 
should not be used. But, even if you divert, 
you cannot hide it from the public view for 
ten years. Even if you divert, you have to 
replenish it. This has not been done. This 
has not been done for the last ten years. I do 
not know what reply my hon. colleagues 
can give to this. Of course, they would 
defend. I know they would defend the 
action. I have no objection to that. But my 
point is: the money has to come back. 
Where has the money gone? Even the CAG 
does not know where the money has gone. 
Has it just disappeared in thin air? It has not 
disappeared in thin air. This is my charge. 
It has gone into the pockets of their party 
cadres who have kept them in power for the 
last twenty years. This is my charge. Such a 
thing is alien to any democratic system. 1 
do not know what is happening in other 
States. I do not know what is happening in 
Kerala. Mr. Vayalar Ravi would be 
knowing' about it better. 

If this is the way we allow the 
democratic system to go on, I do not know 
what is going to happen in future. I think a 
stage would be reached where what had 
happened in the erstwhile Soviet Union 
may happen here. They have kept their 
party, above the people. They have kept 
their party above the people. They have 
kept their party cadre above the people. 
They have kept their party cadre above 
public interest. If this is the way, I do not 
think we can wipe out poverty in the 
country. 

1997]       Matter of urgent Public    304 
Importance 

My friends, the Communists, have a 
particular philosophy and ideology of 
Marxism. I think what they are doing is just 
the opposite of Marxism. Marxism is being 
used only to fool the people and just to 
remain in power. If Karl Marx comes to 
know of such things, such scams, he would 
turn in his grave. 

THE VICE-CHAIRMAN (SHRI 
TRILOKI NATH CHATURVEDI): Mr. 
Dasgupta, you should listen to him also. 

SHRI JOHN F. FERNANDES: Sir, this 
was their complaint against us. 

SHRI GURUDAS DAS GUPTA: I am 
looking at the Chair. 

SHRI NILOTPAL BASU: We are not 
making any comments because he is not 
making any points. One has to make 
serious points. 

SHRI JOHN F. FERNANDES: Sir, they 
are not disputing. There is nothing to 
dispute. Don't instigate them. They accept 
it. 

The point I want to emphasise here is 
that we cannot allow this money to 
disappear. This money cannot be allowed 
to disappear. It is the people's money. This 
money has to come back. 

8k, I have some more points. I have quite 
a few points. But I would not go into the 
statistics because they are disputing it. The 
Government would also, naturally, dispute 
it because they are part of the United Front 
Government. I do not think... 

SHRI S. RAMACHANDRAN PILLAI: 
If you have statistics, please quote them. 

SHRI JOHN F. FERNANDES: These 
statistics are placed in the Parliament 
Library. We cannot have access to the West 
Bengal Assembly. We have to take the 
statistics from the Parliament Library. It 
has been authenticated. 

SHRI DIPANKAR MUKHERJEE: That 
is the CAG report. Do you have confidence 
in the CAG? 
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SHRI JOHN F. FERNANDES: 
Certainly: we have confidence in the CAG. 
We referred to the report. When Mr. 
Ahluwalia was referring to it, I was in the 
Chair. The Minister was disputing. 

SHRI DIPANKAR MUKHERJEE: Do 
you have confidence in the CAG? Do you 
agree that he is the final authority? 

SHRI JOHN F. FERNANDES: 
Certainly; we have confidence. He is a 
Constitutional authority. We believe in the 
Constitution. You don't. You pick and 
choose from the Constitution to suit your 
convenience and just to save your 
Government. 

SHRI DIPANKAR MUKHERJEE: Are 
you not satisfied with the CAG report? 

SHRI JOHN F. FERNANDES: When did 
we say that we do not believe in any 
Constitutional authority? (Interruptions) 

What is before the court I am not going to 
raise. Not that I cannot raise. 

SHRI NILOTPAL BASU: In that case, 
you should not have moved the Calling-
Attention Motion, (Interruptions) 

SHRI JOHN F. FERNANDES: Let the 
facts come out. (Interruptions) 

SHRI NILOTPAL BASU: You cannot 
pick and choose facts which suit your 
convenience. (Interruptions) 

THE VICE-CHAIRMAN (SHRI 
TRILOKI NATH CHATURVEDI): Mr. 
Basu, please allow him to speak. 
(Interruptions) 

SHRI MAHESHWAR SINGH 
(Himachal Pradesh): Mr. Basu, since your 
time is over, you have started interrupting 
him. 

SHRI NILOTPAL BASU: Nothing like 
that. 

SHRI MAHESHWAR SINGH: You said 
that you would listen to him quietly, but you 
are interrupting. 

SHRI JOHN F. FERNANDES: As I said 
earlier, whatever matter is before the court, I 
am not raising it. It is sub judice. I have 
great respect for the judiciary. It is 
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I a Constitutional authority. It is one of the | 
pillars of our democracy. I have great respect 
for that institution. Not that I am not entitled to 
raise the matter. But I am not referring to it. It is 
open to any citizen, any private individual, to 
file a petition and get a verdict from a court. 
But if somebody goes before a court and files a 
case, that is not binding on me. It is open to 
any citizen, any private individual, in the 
country to go before a court and seek remedy. 
But that "should not be binding on me. 

SHRI NILOTPAL BASU: I will just 
make a point that the litigant here is not a 
mere individual. She is an elected member 
of the Congress Party. 

SHRI JOHN F. FERNANDES: She is a 
Member of the other House. I do not want 
to refer to her. She may be an elected 
member. I am also an elected Member of 
this House. I have my personal liberty. I 
have my civil liberty. I am not a slave of my 
party. I have my rights. 

THE VICE-CHAIRMAN (SHRI 
TRILOKI NATH CHATURVEDI): Yes, 
you are free to say whatever you think 
right. 

SHRI JOHN F. FERNANDES: I have 
my rights, and I have my privileges. We are 
not slaves of our party. I do not know 
whether the Communists know that. We 
are free people. We can go to court as free 
citizens. We do not have to take the consent 
of our party. I have raised so many issues 
against my Government when it did 
something illegal. Winding up the CBI from 
Goa is not legal. My Party or my high 
command has not supported it. It has been 
done by some corrupt elements who were 
scared of public interest litigations. We are 
free citizens. 

This is what I am trying to say. I think I 
should not continue for long. My 
colleagues, my comrades should not get 
provoked. We have many friends who will 
speak. 
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elaborately clarified that as per the Act of the 
Government of West Bengal, 20 per cent of the 
Central funds was lying with the Zilla 
Parishads and the Panchayat Samitis, because 
80 per cent of the Central assistance is going 
directly to the Gram Panchayat. Not auditing 
the accounts of the Zilla Parishads and those of 
the Panchayat Samitis is not the fault of the 
State Government. This is the fault of the 
auditors of the Accountant General's Office in 
Calcutta. They do not have sufficient hands to 
undertake the audit of the Panchayat Samitis 
and the Zilla Parishads. This mala Gde 

allegation is being raised with a political 
motive. 

My learned friend, Shri John Fernandes has 
stated that the secret of the Left Front 
Government staying in power in West Bengal 
for the last 20 years is that it has the modus 

operandi of sucking the Government money 
and distributing it to its cadres. This is not true 
because the party of Mr. John Fernandes was in 
power for the last 40 years. It had sufficient 
funds. It had many opportunities to pump out 
several thousand crores of rupees. 

4.00 P.M. 

My point is why they were thrown out of 
power. It is not correct to say that we are trying 
to keep ourselves in power with the help of 
money. This is a totally false allegation. They 
are doing it intentionally. 

Some hon. Members have alleged that 
C.A.G, has adversely commented on the 
financial irregularities of the State. Sir, C.A.G, 
has never raised any question about the local 
fund accounts of 1995-96 in respect of the 
Jawahar Rozgar Yojna and Employment 
Assurance Schemes. They have only said that 
the Government has lost some interest money 
as the money was not kept in the Savings Bank 
Account. Earlier I clarified the position. Our 
.position is that 80 per cent of the funds are 
straightway going to the Gram Panchayats and 
that those funds are being kept there in the 
Savings Bank 

With these few words, I hope the money 
which has been looted by the Treasury of 
West Bengal, will go to the people, the 
poorest people, the rural people of West 
Bengal, who deserve it and not to the cadres 
of the marxist Party. 

SHRI S. RAMACHANDRAN PILLAI: 
Sir, kindly advise him not to go away 
because all his friends have gone away. 

SHRI JOHN F. FERNANDES: Even if I 
go away, I will watch him on Doordarshan. 

THE VICE-CHAIRMAN (SHRI 
TRILOKI NATH CHATURVEDI): You 
should be satisfied by this assurance. 

SHRI JOYANTA ROY (West Bengal): 
Sir, it is really amazing that on the basis of 
some distorted version of the accounting 
procedure and preliminary audit queries our 
hon.' friends have launched this campaign of 
disinformation against the Left Front 
Government to malign that Government 
with an intention to have some mileage in 
the coming Panchyat elections. This is the 
basic intention of our friends. They have 
raised these issues of rather 
misappropriation of more than Rs. 4,500 
crores of Central Government funds by the 
Government of West Bengal. It is untrue 
and baseless. 

Sir, before going into it in detail, I want to 
state that for the last 20 years the left Front 
Government in West Bengal has 
constitutionally maintained a very good 
mutual trust and relationship with the 
Comptroller and Auditor General of India, 
his representative in the State and the local 
audit team. Therefore, it is very much 
relevant to raise this point with my learned 
friends who did not realise the actual 
difference between a local fund account and 
a personal ledger account. This is the thing. 

Mr. Gurudas Das Gupta rightly mentioned 
that only 3 per cent of the Central fund was 
diverted to the PL account.     Mr.     
Nilotpal     Basu     has 
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accounts. Therefore, the allegation of 
misappropriation is not correct. 

Diversion of funds is a minor thing. Only 
3.8 per cent of Rs. 345.01 crores of Central 
assistance spent during the year 1990-94 has 
been diverted. This diversion does not mean 
misappropriation, because other States in the 
country are also following the same practice. 

My last point is on the question of audit. 
The State Government conducts up-to-date 
audit in almost all the Gram Panchayats. In 
respect of Zila Parishads and Panchayat 
Samitis, audit has not yet been completed. 
That is not lapse of the State Government, 
but that of the C.A.G. 

THE VICE-CHAIRMAN (SHRI TRILOKI 
NATH CHATURVEDI): It is not the lapse of 
the C.A.G., as you said. It is because they do 
not have the funds. You give them funds 
from Parliament to increase their strength. 
That is the only assignment where one pays, 
but does not call the tune. As your colleauge 
has said, they do not have sufficient strength. 
Therefore, the process becomes very 
elongated. Next time you take care of what 
you said, and give them more funds. 

SHRI SATISH AGARWAL 

(Rajasthan): Sir, how many more speakers 
are there? The hon. Minister is waiting for his 
reply to the debate. I am also waiting. The 
Leader of the Opposition is also waiting. 

THE VICE-CHAIRMAN (SHRI TRILOKI 
NATH CHATURVEDI): At the moment I 
see only five hon. Members who have to 
speak. 
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SHRI PARAG CHALIHA (Assam): Thank   

you,   Sir,   for   giving   me   this 

opportunity. 

Sir, I entirely agree with my predecessor 
who has said that this very outwardly 
important subject, debate, has centred more 
around political considerations than the 
actual position vis-a-vis the country as a 
whole. It has become very distressing for 
me to state that coming over here—I mean 
this Parliament—I personally feel, as one of 
the senior Members of this House has said, 
whatever was learnt, whatever we taught as 
teachers—I am always proud to introduce 
myself as a teacher—had been of little avail 
or no avail in the context of the happenings 
in our Independent years. I am a freedom 
fighter. I staked my life for the sake of the 
country, taking recourse to some unsavoury, 
and even illegal, acts in my youth. This is 
certainly not the country which we dreamt 
of. This is not the country which our 
leaders^—Gandhiji and later on, 
Jayaprakashji and others—dreamt of putting 
before us. Sir, this is my second year in the 
House and most of the time, we have been 
passing the days here only in respect of one 
scam or the other, one thing or the other. 
Very little have we thought, very little have 
we done, for doing something tangible for 
the welfare of the common people and for 
the welfare of the country as a whole. Sir, 
excuse me for being a little emotional. We 
sometimes feel, in our eventless days that 
we here have forgotten even the very maxim 
that you always are supposed to salute in 
respect of the National Flag. Sometimes, I 
even go to the extent of asking myself 
whether it is high time we changed the 
motto we have, Satyameva Jayate • and if 
possible, made it, Mithyameva Jayate. This 
has precisely become the fact in so far as 
some of the scams are concerned. 

Today's subject is a so-called scam and 
the main argument that has been advanced 
by some of our hon. friends is on diversion 
of funds. I was the principal 
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of a very big college for 37 years. 
Without resorting to diversion in our 
statistics, nothing could be done for the 
improvement of the college because, as has 
been said by Gurudasji and others, grants 
come on the 2*>th or the 27th of March 
and they relate to the particular year which 
will end by the 31st March. Is it humanly 
possible to spend all the funds in the course 
of three or four days? Therefore, when 
diversion of funds was sought to be raised 
very seriously here, I was only laughing at 
them. It appears as if these people have no 
experience whatsoever to administer the 
funds. They have no practical training in 
this respect and the only thing is that since 
Ms. Mamta Banerjee has taken a stand 
against the Government, something should 
be done, this way or that way. The other 
troublesome situation in which I find 
myself is: "What is the total amount of 
scam?" Is it Rs. 5,500 crores or is it Rs. 
4,500 crores or is it Rs. 2,500 crores? 

SHRI JOHN F. FERNANDES: The 
figure of Rs. 5,500 crores has been reported 
in the Press. 

SHRI VAYALAR RAVI: You tell us the 
exact amount. We would be enlightened. 
(Interruptions) 

THE VICE-CHAIRMAN (SHRI 
TRILOKI NATH CHATURVEDI): Mr. 
Vayalar Ravi, you have a much better 
information about various scams. Let him 
speak. 

SHRI PARAG CHALIHA: I am not 
prepared to accept anything. I really find 
myself in trouble on this score. They have 
not been able to assess as to what the total 
amount involved in the scam is. Fifteen 
days of this Session have already passed in 
discussing various scams. We have been 
switching over from one scam to another 
scam. For instance, Bihar. I don't call it a 
scam. But Bihar is full of scams. Then I 
come to the events in Maharashtra. It was 
not a scam. But it was much worse than 
that. Now, the present issue is regarding the 
diversion of 
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whether more such things are likely to 
come up in the days to come. I would like 
to put one question to you. Have we done 
anything concrete for the people for whom 
we are supposed to do it? We are on the 
threshold of the 50th year of our 
independence—the golden jubilee year of 
our independence. Would it be too much 
for me to ask all the seven hundred odd 
Members of Parliament to take an oath here 
that after the golden jubilee year of our 
independence, we shall create such an 
atmosphere that there will be no scams 
whatsoever in this country? Can't we do 
that? If we give a real thought to this 
proposition, we can do a lot. Would it be 
too much for me or would it be irrational 
for me or would it be emotional for me to 
say that? Why can't we take a lead on that 
score? We have become tired of all these 
scams. We have become tired of all these 
things. Let us do something. Let us put a 
question to ourselves. Are we really free 
from any of these irregularities? Are we 
free from the so-called overspending? 
Therefore, I take recourse to this sort of a 
thing. Let us put this question to ourselves 
whether we have done anything for the 
downtrodden of this country who have sent 
us here. What are we doing here in the 
present Session? What have we done in 
some other Sessions? We have been 
discussing negative aspects of our political 
life, administration, acceptance of the 
recommendations of the Fifth Pay 
Commission, then withholding it after some 
time after the report was laid on the Table 
of the House and so on. Of course, this did 
not include the revision of pay scales of the 
Members of Parliament. I would like to 
speak out the mind of many hon. Members. 
If we do not get money through TA, DA,... 

I think we simply cannot do anything 
with Rs. 2,500 a month. Leaving this aside, 
what we are all concerned is to do some 
harm to our antagonistic parties. Self and 
self alone, and nothing else, is uppermost in 
our minds. Therefore, when we are 
celebrating the Golden Jubilee of 
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our Independence the grand 
programmes may dazzle the world at large—
let us bring out the lacunae. Let us have the 
courage to express our own shortcomings in 
public life, the defects in our political system. 
Let us correct it. Let this be our motto in the 
Golden Jubilee Year of our Independence. The 
21st century is going to be a century of 
scientific and technological marvels. We have 
to cope with the unseen and untold situations 
and problems. Let us marshal our capabilities 
and all our resources for a better life in the 
planet and face the mysterious future with 
wisdom, faith, self-respect and self-evaluation 
of all our achievements in various fields of 
human behaviour. Thank you. 

THE VICE-CHAIRMAN (SHRI TRILOKI 
NATH CHATURVEDI): Shri R. Margabandu. 
I am sure you will be vtiry brief. 

SHRI R. MARGABANDU (Tamil Nadu): 
Yes, Sir. 

Respected Vice-Chairman, Sir, the issue 
regarding the diversification of central funds 
by the State Governments has been raised in 
this august House on several occasions. Mostly 
these funds are allotted for the uplift of the 
rural areas and for the benefit of the Backward 
Classes and people living in hilly areas. Now 
on many occasions the funds from the Central 
Government are brought into the Personal 
Ledger Account. It is said that PLA is meant 
for the revenue—rent, taxes and tolls—
collected at the local level. The money is 
withdrawn from this account after passing a 
resolution at the Zilla Parishad level or at the 
Panchayat Samiti level. So, this amount goes 
to that account and the Accountant General has 
no control over the PLA. Opening of Personal 
Ledger Account is a scientific way of 
corruption and misuse of Central funds which 
are given for the laudable object of uplift of 
the common people. Mr. Gurudas Das Gupta 
referred to 13 States where the Central funds 
have been mis-utilised or diverted. If that is the 
case, it cannot be excused. As a matter 

1997] Matter of urgent Public 316 
Importance 

of fact, in the newspapers it is reported, 
"Left denies PLA scandal, but admits 
lapses". In one newspaper it is reported, 
"In rainy season money was lying idle. 
So, 'we have diverted it". It is an 
admission by the West Bengal 
Government itself. The Accountant 
General        says, "West Bengal 
Government's practice of transferring Central 
funds is a fraud on the Constitution". So, this is 
an admission by the West Bengal Government 
itself. In this way the Government itself has 
admitted the diversion of funds. Not only West 
Bengal but 13 other States have also diverted 
these funds. This will lead to misappropriation. 
My learned friend has said that misutilisation 
does not amount to misappropriation. If the 
money is not accounted for it will definitely be 
misappropriation. When the funds are sent to a 
State Government, these funds are utilised 
through the district Collector. My humble 
submission is that while utilising the funds 
Members of Parliament may also be taken into 
confidence. Members of Parliament can be 
included in a Committee meant for utilisation 
of funds. Then the Members of Parliament will 
be accountable to the Central Government. In 
this way we can solve this problem. Thank 
you. 
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ह ह��� �� ह �7��� ����� ��� ह���� /� *� 
��� �� �	;.� ���� �� M�� �ह ह���� *� ��� �� 
	(W� �� �� #3���� ��+ /� ��� �� ������� �+ 
�� �4,� �ह���� *��� ह� 	� ��� ��  ��	�� �ह�� 
)�ह�� ह7(� !� /� ��#�� ��� 	� ह �ह�� )�ह�� 
ह7( �� ह	��� ���� ��9�� ����39� �� � �3F��� 
����39� ��, ह�( �� �� ��' �� ���� �� �� ��� 
)��� ह�, ��' ��C ��� ह� ���� �� %7% �:�� ह� 
/� �ह�� ह� �� *��� ह%� ��, ���� ��#��� ��� 
���� *� ��ह �� �ह ��� ���� ह�� �� 	� ���� 
�ह�� )�ह�� ह7( �� ह�( *� ��C �� �� �� ��� 
�3 , 5��8 B��+� 	ह��, �� ��� �� 
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��� ���� ह�, ��' ��	 ���� ह� �� ��' 
��:� )��� ह� �� ��:� �� H3(� �� �M�� ह� �� ह 
�ह�� ह� �� �� #y	 �� ��� ह�( �� *� 5��� �� 
�7�	�� ���� ��� /� ��M�� ह� �� �� �� ���� ह� 
��4, ह��� )��ह! /� �� ����� ��4, ह�, ह 
����� �� 	2�� � �� ह�� �� ��� �(� �� 8�(�� 
�� �� ��� �� ��� �ह� ह� /� �� �3� �ह� ह� �� 
O�� ह� ��S� ��� �� ��� 	+ �#+ �� 	� ���� 
����� ह�U( ��� 

��
��=�; ( �� �!�"�� ��# $��%��  ): 
���� ��� �ह �:� Y�� �� �3� �ह� ;�� �� ���� 
�ह� �� ��9�� ����39� �� ���� ��� �:� Y�� 
�� �3��� ���� 

SHRI O. RAJAGOPAL (Kerala): 
Thank you, Mr. Vice-Chairman, Sir, for 
giving me this opportunity to speak on a 
subject which I believe is of great importance. 
Now, we have been observing how thousands 
of crores of rupees have been spent for the 
uplift of the poor, the unemployed, etc., etc., 
and we also know the result. Somebody 
quoted a former Prime Minister as to how 
only 15 per cent of the money that is given 
by the Centre actually reaches the 
beneficiary. It is true. I have personal 
experience of it. In Kerala, in a Centrally-
administered tribal block in Palaghat district 
called Attappadi, where there are only 
25,000 Adivasis, in the course of last ten 
years, something like Rs. 300 crores were 
sunk. I visited that tribal block last month. I 
found there, very poor cottages which were 
in the minimum possible living conditions. 
The entire money was siphoned off by the 
local political leaders and the bureaucrats. I 
remember, there was a time when it was 
considered a punishment to be posted to 
Attappadi. Now I understand there is rivalry 
between officers to get posted there. 

SHRI S. RAMACHANDRAN PILLAI: 
Are we discussing Kerala or West Bengal? 

SHRI O. RAJAGOPAL: The money that 
was sent for the benefit of the poor did not 
really reach the intended persons. It reached 
elsewhere. It is only in tljat context that I 
talked of Kerala. The tffher 



 

day, in reply to Question No. 102, the 
hon. Minister said, "Out of 25 Stales, we 
found there were 20 States where diver 
sion of funds has taken place." Funds 
intended for the Jawahar Rozgar Yojana 
as well as for the Employment Assurance 
Scheme were diverted. Kerala has the 
dubious distinction of being the second 
largest State where diversion has taken 
place. Rs. 6064 crores which was set 
apart for ensuring employment and the 
Jawahar Rozgar Yojana was diver 
ted .....(Interruptions)...Kindly   bear  with 
me. I am only giving an example of how 
money sent by the Centre has actually not 
reached to poor but has reached elsewhere. 
Everybody knows about it. This is not a 
secret. 

DR. BIPLAB DASGUPTA: The period 
for which this was covered was 1989—
1994 and that was the time when the CPI 
(M) was not in power in Kerala but some 
other party was in power. 

SHRI S. RAMACHANDRAN PILLAI: 
That is why he is not coming forward with 
a Calling Attention Motion. 

SHRI O. RAJAGOPAL: Credit for 
diversification goes to the Left Front as 
well as the Congress. There is no doubt 
about that. The point here is everybody 
agrees that the amount set apart for the 
benefit of the rural poor people does not 
reach them; it reaches elsewhere. This is the 
malady observed by everybody. Now, how 
to set right these things? Now, when 
somebody points out for the first time in a 
big way the most authoritative body in this 
country, the Comptroller and Auditor 
General has found out certain very serious 
lapses and has brought them the notice of 
the nation. Now this is the time when we 
have to look into it seriously. Now, at this 
point of time our friends are saying, many 
other States are also doing, now this is 
going on for so many years. These are not 
answers, that it is being done by every other 
State or it is being done for so many years. 
Now a time has come when a thief has been 
caught red-handed. Now what are we going 
to do 
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about that? This is the basic Issue. Re-
garding this matter a mere allegation of the 
other opposite parties need not be taken 
seriously but the Comptroller and Auditor 
General of India whose Report No. 4 dated 
31st March, 1996 is published by the 
Secretary of the West Bengal Legislative 
Assembly; at that time they had a test check 
of one district only of how this programme 
of Jawahar Rozgar Yojana has been 
implemented in one district. Kindly permit 
me to quote a few sentences on this. This is 
the picture of how this money has been 
misutiliscd. I am quoting: "For the 
implementation of Jawahar Rozgar Yojana, 
the North 24, Paragaflas Zilla Parished 
received funds of Rs. 107.28 crores from 
the Government between 1989-90 to 1995-
96. Test check of accounts of the Zilla 
Parished in October 1994 and July 1996 
was made and it was revealed that out of the 
107.28 crores, Rs. 42.21 crores were 
withdrawn by "self cheques" a point which 
has been noticed by many, it should be 
seriously taken objection to—"....and kept 
in the savings bank accounts in seven 
district banks during the period from 1989-
90 to 1995-96 and were allowed to be paid 
to the Gram Panchayat by the Zilla Parishad 
direct. The amount so segregated from Zilla 
Parishad was shown as expenditure without 
its actual utilisation." No utilisation, but it is 
shown as expenditure. Now another serious 
aspect of the delink comes here in the next 
paragraph. I am quoting, "No cash book was 
maintained for the transaction was held in 
the bank since 1989-90 and the amount kept 
in the books thus remained out of account. 
In January 1996, Rs. 1.43 crores held in six 
out of seven bank accounts were transferred 
to personal ledger account of the Zilla 
Parishad. The pass  book   in   respect   of  
savings  bank 

accounts were not produced to audit though 
specifically called for. As such, the extent 
of deposit to the savings bank accounts 
withdrawn therefrom and interest accrued 
from time to time were not ascertainable 
during 1995-96." This is what the CAG 
says. Therefore, Sir, it is 
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not a question mere diversion of funds, 
intended for one project but used for 
another project. That we can understand. 
There can be some instance even though 
technically not justifiable. I will not again 
give another example from Kerala. When 
there was flood damage, some money was 
collected and that money was spent for the 
purpose of constructing village offices. 
This is a case of diversion of funds. But 
this can be justified to some extent because 
there is something which you can see 
which you can check up. But here is a case 
where money is kept in private banks, but 
there are no passbooks and they are not 
produced before the CAG even though he 
asked for them. This is the complaint which 
the CAG made and this can be referred to 
at page 88 of his report. 

SHRI K. YERRANNAIDU: Mr. 
Ahluwalia also quoted this. 

SHRI O. RAJAGOPAL: You don't 
maintain the accounts; you don't submit the 
accounts or pass-books to the CAG even 
though he asks for them. It is a very serious 
matter. It is not a case of simple diversion 
of funds. We have a case here where we 
don't know where the money has gone. As 
rightly pointed out by my friend, a good 
portion of this money must have gone into 
the pockets of the party cadre. I am 
inclined to believe that because I have the 
experience. I will give one solid example. 

An incident took place in Puthige Pan-
chayat which is in the Kasargode district. 
This is a Marxist panchayat. Its President is 
also a Marxist. The name of the President is 
Zphra, a newly elected woman President. 
She is an honest lady. Her predecessor, 
who also belongs to CPM, told her that in 
any contract, 10% would be given by the 
contractor and it would go to the party and 
that it should be kept separately. The next 
day, he sent a slip to her saying, "Kindly 
send a receipt for Rs. 50,00(y- towards 
construction of a road." This honest CPM 
Panchayat President refused to oblige his 
request   and  the  request  of her  party 
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bosses. What was the results? She was 
gheraoed. She could not go to the Pan-
chayat. This happened in the case of this 
Panchayat President, who is a Muslim lady. 
This is a classic example. There was social 
boycott. She had to face many other 
troubles. People came forward and 
extended her a helping hand. In the light of 
such type of experiences, I am inclined to 
believe the charges made by many of my 
colleagues that this unaccounted money, 
which has become difficult to trace, must 
have necessarily gone into"the pockets of 
the party cadres. Because of the  of  the 
cadres, they are able to continue with this 
for long, year after year, election after 
election... (Interruptions)... 

AN HON. MEMBER: God also cannot 
save you. 

SHRI O. RAJAGOPAL: Our friends are 
very scientific. There is a scientific 
socialism. I think it is a case of scientific 
corruption done in a very scientific manner. 
By manipulating the accounts, large 
amounts of money given by the Central 
Government and intended for the poor, is 
pocketed by the party. It is a very serious 
matter. Therefore, I say it is a fit case 
which should be enquired into in all its 
details. It is only by accident that the CAG 
took notice of some of the facts. There is a 
need for a comprehensive enquiry because 
we are concerned. This money was given 
by the Government of India and was 
intended for the unemployed youth and 
poor women. It is this money which was 
being misutilised for other purposes, very 
often, in a questionable manner. There may 
be other thieves. But here we have caught 
hold of the thieves red-handedly. There 
should be a comprehensive enquiry because 
by that enquiry we can see to it that the 
money intended for the poor people does 
actually reach them. 

Thank you Mr. Vice-Chairman, Sir. 

THE VICE-CHAIRMAN (SHRI 
TRILOKI NATH CHATURVEDI): Shri 
Ashok Mitra, you wanted to make a few 
points. 
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SHRI   RAMACHANDRAN   PILLAI: You 

see, you asked for CBI... (Interruptions) 

SHRI VAYALAR RAVI: Sir, because 
Pillai has made a reference, I would like to 
tell you that in Kerala there was AG's Report. 
On that Report, instead of making a PAC 
study, Mr. Ramachandran Pillai's Government 
ordered a vigilance inquiry. You have done it 
in Kerala. You have done it. 
... (Interruptions)... 

THE VICE-CHAIRMAN SHRI TRILOKI 
NATH CHATURVEDI) : Please. 
(Interruptions) Shastriji, please. Let Shri 
Ashok Mitra finish. 

SHRI VAYLAR RAVI: We want an 
inquiry on corruption, not on CAG. 

THE VICE-CHAIRMAN SHRI TRILOKI 
NATH CHATURVEDI) : Mr. Ravi you have 
had your say earlier. Let him finish now. 

SHRI ASHOK MITRA: I thought Mr. Ravi 
is a good friend of mine and a great democrat. 
Shall I review my.... 

SHRI VAYALAR RAVI: No, no You 
continue. 

SHRI ASHOK MITRA: So, let me come 
back to the point I was trying to make. The 
Comptroller and Auditor General of India is a 
constitutional authority. Nobody can 
challenge its independence and it would be a 
kind of criminal offence if you try to 
influence it. You cannot claim that this 
Government of West Bengal has a special 
symbiotic relationship with the CAG's office. 
When the whole issue came before the High 
Court, the CAG all along the line supported 
the State Goverment's point of view "That 
there is absolutely no case of divulging any of 
the discussions that we are having internally 
with the State Government. We will submit 
our report to the State Governor and the State 
Governor will place it before the State legisla-
ture, and this will be examined by the 

SHRI ASHOK MITRA: Thank you, Mr. 
Vice-Chairman. I have no intention of 
raising the temperature of the. House. I will 
merely draw attention to a number of 
features of the particular discussion being 
held this afternoon. First I have to say it with 
deep humility... 

SHRI SATISH AGARWAL: But where 
was the need to field the star speaker on this 
issue? Nilotpal Basu and others can take care 
of it. 

THE VICE-CHAIRMAN (SHRI 
TRILOKI NATH CHATURVEDI): It is 
only a brief intervention. 

SHRI_ ASHOK MITRA: Anyway, firstly, 
I say it with deep humility and let me repeat 
the expression that we have set up a very bad 
precedent in organising this discussion in 
this House. This doesn't belong to our 
province and what will happen now if 
tomorrow or the day after one of our State 
Legislatures chooses to discuss the nation's 
foreign policy or defence policy? We have 
opened _the door for that kind of thing 
merely because some of us have an animus 
against the West Bengal Government. This is 
something I would like you to think deeply 
about what is happening. 

Secondly, I also find very alarming the 
kind of attack that has been launched against 
the comptroller and Auditor General of India. 
Look at the absurdity of it. ,0n the one hand, 
they claim that they &AG 's Report, on the 
other they have gone on record that they have 
no trust in CAG. The Comptroller and 
Auditor General of India is a constitutional 
authority. (Interruptions) 

THE VICE-CHAIRMAN (SHRI 
TRILOKI NATH CHATURVEDI): A 
reference was made to some MP going in 
PIL. 

SHRI VAYALAR RAVI: But that cannot 
be attributed to this House and the hon. 
Members.... 

THE VICE-CHAIRMAN (SHRI TRILOKI 
NATH CHATURVEDI): Some MP. I didn't 
refer to anybody...(Interruptions) 
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document. The CAG has not made up its 
mind, and the fact that the CAG has not made 
up its mind is the version which the CAG 
presented to the High Court So, what all I am 
saying is, let us have some sense of 
proportion. Now, the Minister has quoted to us 
the figures about misutilisation and the other 
category, over the last seven or eight years. It 
is total for all the 30 States of India taken 
together. Rupees three crores, rupees four 
crores, rupees five crores, at the most over this 
entire period. Now, let us have some sense of 
proportion. We are the Members of the highest 
legislative body of the land. Is it, therefore, 
possible that four thousand or five thousand 
rupees have been diverted? Now, if it had 
happened, we must say that the CAG must be 
terribly, tcrribly incomptent, if this thing could 
have happened. It has not happened, it cannot 
happen. Therefore, again you are making it—I 
know you want to make it—a political cause, 
and we do so, but all I would say is do not do 
so at the expense of the institutions that we 
have. This is what I find terribly frightening. 
But, it docs not mean that the State 
Governments don't make any mistakes.. 
Human beings make mistakes; political parties 
make mistakes. The State Governments which 
also present political parties, here and there, 
they may be committing errors of judgment or 
mistakes and it should be our endeavour to see 
that these mistakes get corrected. But, instead 
of friendly advice—this is where you have 
gone wrong—you try to discover motivations, 
sensationalise il, with balzing headlines in 
newspapers. Then, you come and raise a 
hullabaloo in the House, and you have been 
successful. I think this is not the way to go 
about. This is where we are harming our own 
cause, if we are proceeding like this. 

Finally, I have just another point to make 
and that is that in our type of federal 
arrangement, we have to be careful that we 
don't adopt any stance which harms a 
particular group of people. Already there is 
enough of tension and disunity in our system. 
Some we admit, 

Public Accounts Committee of the State 
legislature", which, Mr.Ravi will be in-
terested to know, is currently being pres-
ided over by his and my friend. Mr. 
Subroto Mukherjee, General Secretary of 
the Indian National Trade Union Congress,  
he had gone through... 

SHRI VISHNU KANT SHASTRI: I 
think Mr. Satya Bapuli is the Chairman of 
PAC. 

SHRI ASHOK MITRA: Shastriji, I 
know you are very frustrated. You had to 
move from West Bengal to Uttar 
Pradesh.....  

SHRI VISHNU KANT SHASTRI: But 
the Chairman of PAC is Staya Bapuli. 

SHRI ASHOK MITRA: You arc most 
welcome.  We will welcome you. 

THE VICE-CHAIRMAN (SHRI 
TRILOKI NATH CHATURVEDI): It 
doesn't matter. Some Member of the 
Opposition is the Chairman. That's all. Mr. 
Ashok Mitra, you continue. (Interruptions) 

Some Member of the Opposition is the 
Chairman. Shastriji, let him finish. 

SHRI   ASHOK   MITRA:   The    third 
thing is......... (Interruptions)... that this is 

the game. The whole format is there. You 
are quoting the CAG. But, what are you 
quoting? There are two things. Number one, 
what Mr. Vayalar Ravi quoted was a 
communication from the CAG's 
representative in the State to the 
Government of West Bengal and this is the 
standard practice when the accounts of a 
State Government are audited. The auditor's 
men make some points, the State 
Government's people respond and finally 
they try to arrive at a preliminary 
compilation. This is what Mr. Vayalar Ravi 
has said. It is very interesting to know that 
there is a newspaper in Calcutta whose 
circulation is falling, falling at a very rapid 
rate. So, il was hunting for a sensation and 
they grabbed this thing; somebody offered 
them this sheet of paper which is a part of 
communication between the auditors and the 
State    Government,    which    is    not    a 
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some we don't admit. We find it extremely 
reluctant to admit that the North-Eastern 
States are as good as gone to us. It is a 
harsh reality, but this is exactly what is 
happening. Is there a way out? My friend 
Shri Chaliha said about what is happening 
there. Similarly, now what is happening? You 
are attacking the Panchayat accounts. Who 
gets the Panchayat money? The poor. Some 
would interpret it that this urban crowd has 
not liked the experiment that has been going 
on in West Bengal over the last two years 
with the fair deal to the nation, to the coun-
try's poor, to the States' poor which is why 
they are making this hoarse cry about 
nepotism in Panchayat funds. Once again I 
can only appeal, please! This is a very 
delicate matter and just for gaining some 
political advantage let us not do something 
vdiich corrodes the eore of our polity. This is 
all I wanted to say. 

ANNOUNCEMENT RE. COAST-GUARD 

(AMENDMENT) BILL, 1996 

THE VICE-CHAIRMAN (SHRI 
TRILOKI NATH CHATURVEDI): Thank 
you, Dr. Ashok Mitra. Before the hon. 
Minister, Shri Yerrannaidu replies to the 
debate, I haye as- announcement to make. 
The hon. Minister of State for Defence is 
,bere. I have to inform Members that on 4th 
August, 1997, a motion regarding reference 
of the Coast-Guard (Amendment) Bill, 
1996 to a Select Committee of the Rajya 
Sabha was adopted by the House. 

The names of Members nominated to the 
said Committee are as follow : 

Shri John F. Fernandes—Chairman 

Shri Surinder Kumar Singla 

Shri K. Rahman Khan 

Smt. Veena Verma 

Shri Anantray Devshanker Dave 

Shri O. Rajagopal 

Shri Wasim Ahmad 

Shri Ram Deo Bhandari 

Shri S. Ramachandran Pillai 

CALLING      ATTENTION      TO      A 

MATTER      OF     URGENT      PUBLIC 

IMPORTANCE 

Diversion   of  funds   to   the   tune   of 

Rs.   4,500   crores   to   Personal   Ledger 

Account by West Bengal 

Government—Could. 

THE MINISTER OF RURAL AREAS 
AND EMPLOYMENT (SHRI K. 
YERRANNAIDU): Thank you, Mr. Vice-
Chairman, Sir, I have carefully heard the 
speeches made and the questions for 
clarification raised by hon. Members. This is 
the first Calling Attention'Motion for me as 
Minister of Rural Areas and Employment. 

THE VICE-CHAIRMAN (SHRI 
TRILOKI  NATH CHATURVEDI): I am 
sure, in the meantime you have covered 
many points. Try to be precise .and brief. 

SHRI K. YERRANNAIDU: First of all, I 
want to clarify the point raised by some hon. 
Members quoting newspaper which put the 
figure at Rs. 5,500 crores and the concerned 
Member said, Rs. 4,500 crores. Since the 
inception of this Ministry, 1985-86 to 1996-
97, under the Jawahar Rozgar Yojana, Rs. 
1450 crores were released to the West 
Bengal Government. Under Employment 
Assurance Scheme which the then 
Government introduced, from the year 1993-
94 till 1996-97, West Bengal's share was Rs. 
311 crores. These are the figures since its 
inception. So, we are discussing about the 
Jawahar Rozgar Yojana and EAS. With 
regard to the CAG's report I 
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 Shri Solipeta Ramachandra Reddy 

Shri Ish Dutt Yadav 

Shri N. Thalavai Sundaram 

Shri Gurudas Das Gupta 

Shri Satish Pradhan 

Shri P. Soundararajan 

The Committee may submit its report by the  

first day of the next Session of the Rajya Sabha. 


